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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes
and Scheduled Tribes, having been authorised by the Committee to
submit the Report on their behalf, present this Thirtieth Report
(Seventh Lok Sabha) on Action Taken by Government on the
recommendations contained in the Twenty-first Report (Seventh
Lok Sabha) on the Ministry of Home Affairs and Planning Commis-
sion—Benefits for Scheduled Castes and Scheduled Tribes in Fifth
and Sixth Five Year Plans,

2. The Draft Report was considered and adopted by the Com-
mittee on the Welfare of Scheduled Castes and Scheduled Tribes at

their sittings held on 23rd & 24th December, 1882 and 7th January,
1983.

3. The Report has been divided into the following Chapters: —
I. Report,

II. Recommendations/Observations which have been accepted
by Government,

III. Recommendations/Observations which the Committee de
not desire to pursue in view of Government’s replies.

IV. Recommendations/Observations in respect of which replies of
Government have not been accepted by the Committee
and which require reiteration.

V. Recommendations/Observations in respect of which final
replies of Government have not been received.

4. An analysis of the action taken by Government on the recom-
mendations contained in the Twenty-first Report (Seventh Lok
Sabha) of the Committee is given in Appendix. It would be
observed therefrom that out of 41 recommendstions made in the
Report, 18 recommendations i.e. 43.9 per cent have been accepted by
the Government; the Committee do not desire to pursue seven

Q)



(vi)
recommendations, i.e. 17 per cent of their recommendations in view
of Government’s replies; 12 recommendations i.e. 20.2 per cent, in
respect of which replies 6f Government have not been accepted by
the Committee, require reiteration and for four recommendations
ie. 9.9 per cent, final replies of Government have not been recelved.

Nxw Derar; A. C. DAS,
February 19, 1983 Chairman,
Magha 30, 1904 :(S) Committee on the Welfare of Scheduled

Castes and Scheduled Tribes.



CHAPTER 1
REPORT

This Report of the Committee deals with the action taken by
Government on the recommendations contained in the Twenty-first
Report (Seventh Lok Sabha) of the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes on the Ministry ¢f Home
Affairs and Planning Commission—Benefits for Scheduled Castes
and Scheduled Tribes in Fifth and Sixth Five Year Plans.

1.2. In para 14 of their Report, the Committee had expressed
their unhappiness that no non-officials had been associated with the
formulation of the Sixth Five Year Plan, even though the Planning
Machinery clearly envisaged such an association. The Committee
had expressed the hope that non-official organisations connected
with the welfare of Scheduled Castes and Scheduled Tribes would
al least be associated with the detailed programmes to be drawn up
al district and State levels, under the broad frame work of the Sixth
Plan, for the gocio-economic upliftment of these communities.

1.3. In their reply dated the 7th June, 1882, the Planning Com-
misgion have stated that the recommendation made by the Com-
mittee that non-officials should have been associated with the formu-
lation of the Sixth Plan has been noted. As submitted during oral
evidence, the non-officlal agencies could not be associated with the
formulation of the Plan because of time constraint. The recommen-

dation regarding association of non-official organisations with the
drawing up of detailed programmes for Scheduled Castes/Scheduled
Tribes would be commended to the State Governments for appro-

priate action at their end.

14. The Committee are not satisfied with the reply of the Gov-
crnment and would like to be apprised of fhe instructions issued to
State Governments for associating non-official organisations. con-
nected with the welfare of Scheduled Castes and. Scheduled Tribes
for drawing wp of detailed .programmes at district and State levels
for the socio-economic uplift of these communities. They would
further like to know if State Governments have also bean advised
to associate local MPs/MLAs with the formulation of Plans.
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15, In para 39 of the Report, the Committee had expressed the
opinion that there should be only ‘tied’ or ‘earmarked’ provision in
the Plan for Scheduled Castes and Scheduled Tribes so that the
funds provided for these communities were not diverted to other
activities,

1.6 In their reply dated the 11th August, 1982 the Ministry of
Home Affairs have stated that although provisions for Tribal Deve-
lopment are at present not ‘tied’ or ‘earmarked’ non-divertibility of
these provisions is ensured consequent upon suitable budgetary
mechanism. The State Governments have either created a single
demand or a head under each functional major head in their budget.
The Union Ministry of Finance have already advised the Central
Ministries to exhibit tribal development funds separately under
their respective demands,

1.7 The Planning Commission ip their reply dated the 7th June,
1982 have stated that the Commission fully support the recommen-
dation. The Ministry of Home Affairs, with the concurrence of the
Union Ministry of Finance, have already written to State Govern-
ments to provide for geparate budget-heads for Special Component
Plans and Tribal sub-Plans Most of the State Governments have
made separate accounting arrangements for funds for Tribal sub-
Plans by creating separate demand or appropriate budget heads in
their Budgets. Instructions for opening up of separate budget heads
for Scheduled Caste Component Plans have also been issued by the
Home Ministry in consultation with the Union Ministry of Finance.

1.8 The Committee reiterate their recommendation that there
should be ‘tied’ or ’earmarked’ provision in the Plan for Scheduled
Castes and Scheduled Tribes as mere provision of separate budget
heads both for Special Component Plan and Tribal sub-Plan may
not be sufficlent safeguard agninst the diversion of funds to schemes
which fall under another head of account,

1.9 In para 64 of the Report, the Committee had expressed their
unhappiness that even though Coordination Committee had made a
recommendation as far back ag 1978, that the Ministries at the Centre
should quantify funds to the extent of 10%, to 15% most of the
Ministries had hardly done anything in the matter. The Committee
had urged that Planning Commission/Ministry of Home Affairs
should ensure that the intended funds and benefits to the Scheduled
Castes and Scheduled Tribes from the General sector funds are
actually spent for their welfare. They had also suggested that an
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evaluation be undertaken periodically to assass the extent of actual
flow of funds and benefits to Scheduled Castes and Scheduled Tribes
from the General sector funds to rectify the shortcomings and aug—
ment the provisions meant for these communities,

1.10. In their reply of August, 1982, the Ministry of Home Affairs
have stated that the Special Component Plans for Scheduled Castes
have been introduced very recently. All State Governments and Unien
Territories with a substantial population of Scheduled Castes have
formulated Special Component Plans. The need for further im-
provement by bringing in larger programmes and outlays from
different sectors of the general Plans is continuously being em-
phasised to State Governments. Amongst the Central Ministries
a beginning has been made in the preparation of the Special Com-
ponent Plang by the Ministries of Agriculture, Commerce, Education,
Rural Development, Health and Family Welfare. The Special Com-
ponent Plans are discussed as part of the Plan exercise when an
overall review is undertaken; several States have set up Cells for
monitoring and evaluating their implementation of the Special Com-
ponent Plans. These efforts will continue to be intensified.

1.11 In regard to Tribal Welfare programmes, it has heen stated
by the Ministry that a clear picture of the allocations for 1981-82 and
1982-83 will emerge after the replies to Home Secretary’s letter
addressed on 6th June, 1982 to Secretaries of Central Ministries con-
cerned are received. Further efforts are being made to ensure ade-
quate quantification of funds for the tribal areas under Central
Sector Schemes. The recommendation is being brought to the
notice of the concerned Ministries.

1.12 The Planning Commission in their reply dated 7-6-1982 have
stated that so far as the flow of funds from the State Plans is con-
cerned, a high degree of quantification has been achleved. Effective
utilisation of outlays and then proper monitoring is being impressed
upon the State Governments. Planning Commission have further
stated that the question of identification of schemes and quantifica-
ton of outlays for the benefit of Scheduled Castes/Scheduled Tribes
Is being vlgorously pursued with different Central Ministries/
Departments,

113 The Committee are not satisfied with the reply of the Minis-
try of Home Affairs/Planning Commission and reiterate their recom-
mendation that they should ensure that the funds intended for the
Scheduled Castes and Scheduled Tribes from the General Sector
funds are actuslly spent for their welfare and an evaluation be
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The Committee regret to note that in spite of the recommendation
made by the Co-esdinstion Cemmittee 'in 1078 -thet the Central
Ministries should quantify funds to the extent of 10 ;per cent to 15
per cent. most of the Ministries have hardly dene anything in the
matter, The Committee would like the Plsaning Commission to
pursue the matter with the Central Ministries in this regard.

1.14 In para 92 of the Report, the Committee had recommended
that the Ministry of Home Affairs/Planning Commission should
formulate a sound personnel policy for the ITDPs and commend
the same to concerned State Governmenis fer adoption. The Com-
mittee had observed that adequate delegation of financial and ad-
ministrative powers to the Project Officers was sine qua non for the
effective implementation of the schemes under the ITDPs.

1.15 In their reply dated the 1l1th August, 1982, the Ministry of
‘Home Affairs have stated that they constituted a Working Group on
Administrative Arrangements and Personnel Policies in Tribal Areas
in 1978 'and worked out details of guidelines that required to be
issued to the States covering, inter-alia, the following aspects:

(1) Administrative arrangements in the Cenire and the States
for implementation of tribal development programmes;

(2) Improvement in the administrative structure, personnel
policies including creation of sub-cadres, ensuring conti-
nuity of tenure at different levels of administration, re-
cruitment of local candidates etc.;

(3) Placement policies in tribal areas ensuring proper selection
and training of right quality of persormel; and

(4) Formalising the system of Standing Committees at project
States and Central level to review the implementation
of personnel policies in the sub-plan areas.

So far, information regarding implementatiop/camments on a
substantial- number of recommendations have been received from the
States of Gujarat, Himachal Pradesh, Xerala, Tamil Nadu, .and
Tripura. Part information is available in regpect of Andhra Pradesh.
Orissa, UP and West Bemgal. The Govt. of Maharashtra had
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appointed a Committee to go into the whole question of Administra-
tive set up in tribal areas and the report of the Committee is under
congideration of the State Government.

1.16 The Committee zre not satisfied with the reply of the Gov-
ernment and reiterate their recommendation that for proper imple-
mentation of the ITDPs, the Ministry of Home Affairs should
immediately formulate a sound personnel policy far the LT.D.Ps
and commend the same to concerned State Governments for
adoption,

1.17 In para 94 ol the Report, the Committee had dcsired the
Ministry of Home Affairs to impress upon the concerned States that
Governors’ annual reports on the scheduled areas should be broad-
based and submitted well in time. These reports when received
from the Governors should be critically examined by the Ministry of
Home Affairs so thai corrective measures could be taken wherever
necessary. The Committee had also desired the Ministry of Home
Affairs to expedite decision on the question of bringing the subject
of Tribal Development in the Concurrent List of the Seventh
Schedule to the Constitution,

1.18 In their reply dated the 11th August. 1982, the Ministry of
Home Affairs have stated that they were addressing the State Gov-
ernments in regard io the nature and content of the Governor's
Annual Reports. The States had also been advised to submit the
reports in time. The Ministrv. itself. would ecritically examine
those reports.

In consultation with the Ministry of Law, Justice and Company
Affairs it has been decided that having regard to the various provi-
sions in the Constitution it is not essential to bring the subject of
tribal development in the Concurrent List of the Seventh Schedule
of the Constitution because it might not in itself improve implemen-
tation of programmes for tribal development.

1.19 The Committee are not satisfied with the reply of the Gov-
ernment and weuld like to know the opimion gtven by the Ministry
of Law in regard to inclusion of the subject of tribal development
in the Concwrrent List of the Seventh Schedule to the Constitution
They also desire that opimion of the State Governmemis concerned
should also be obtained in this regard.
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1.20 In para 109 of the Report, the Committee had urged that the
scheme of Post-Matric scholarships should be reviewed by the
Ministry of Home Affairs/Planning Commission in its entirety, more
particularly with a view to (i) linking the quantum of scholarships
with the rising cost of living; and (ii) to ensure the payment of
scholarship amount to students at the beginning of the academic
session, preferably through the nationalised banks.

1.21 In their reply- of August, 1982 the Ministry of Home Affairs
have stated that it has been stressed to State Governments that the
working of the Post-Matric Scholarships Scheme should be so
streamlined as to converge on timely payment of the sholarships to
the Scheduled Castes;Scheduled Tribes students every month ie,
by the very beginning of the month to which it relates so that there
is no strain for them distracting them from their studies.

Attention of the State Governments/UTs has also been drawn
towards steps taken by the Government of Karnataka with the help
of computerisation to streamline the functioning of the scheme. This
will enable the States to cut short avoidable delays in procedural
handling, shuttling back and forth of application forms, submission
of new application forms for renewal etc. The steps taken by the
Karnataka Government have been commended to all States/Union
Territories. Advance release of Central Assistance this year, though
this is a reimbursement scheme, is also expected to help the States/
Union Territories in this regard.

1.22 The Planning Commission in their reply dated 7-6-82 have
stated that the rates of Post-matric scholarships were last revised
in July, 1981 primarily due to the rise in the cost of living since
these rates were last fixed in 1972. Since the rates were revised
only last year, there is at present no need to link them with the cost
of living. As regards the suggestion that payment should be made
at the beginning of the academic session, it may be mentioned that
this is already being done in certain States, and others are being
requested to follow the same procedure,

123 The Committee are not satisfied with the reply of the Gov-
emment and reiterate their earlier recommendation that the rates
of scholarship under the scheme of Post-matric Scholarship should
be linked with the increase in the cost of living. The Committes
desire that a formule should be devised as in the case of Dearness
allowance paid to Central Government employees, for automatic
increase in the rates of scholarship with the rise in the cost of Hving
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1.24 In para 116 of the Report the Committee had recommended
that a suitable scheme for providing incentives to the SC/ST parents
should be devised to induce them to send their children to schools
and also rates of pre-matric scholarships should be increased from
time to time in the light of rise in the cost of living. The Com-
mittee had also stressed that the incentive programmes like free
text books, free uniforms, mid-day meals, boarding and lodging
facilities etc. should be strengthened adequately.

1.25 In their reply of August, 1982, the Ministry of Home Affairs
have stated that the Sixth Five Year Plan 1980—85 had clearly listed
out the main objectives of the educational devclopment to ensure
elementary education to all children upto the age of 14 years within
the next ten years, particular attention being paid to school drop-
outs and to those groups which are in danger of getting left behind
because of their special circumstances through appropriate pro-
grammes. '

The Planning Commission in their reply dated 7-6-1982 have
stated that some State Governments are already operating schemes
under which parents of Scheduled Caste children going to school are
compensated. Some of the States like Himachal Pradesh, Haryana
and Gujarat are implementing this programme. The rate and the
pattern of assistance, however, differ from State to State.

The suggestion of the Committee that the rates of pre-matric
scholarships should be increased from time to time and that incen-
tive programmes like free text books, free uniforms, mid-day meals,
etc., should be strengthened adequately, would be conveyed to the
State Governments for appropriate action.

1.26 The Committee are not satisfied with the reply of Govern-
ment ag in their view it is necessary to provide incentives both to
Scheduled Caste and Scheduled Tribe parents for sending their
wards to school. The Committee would also like to be apprised of
the details of the schemes and programmes being implemented by
the states of Himachal Pradesh, Haryana, Gujarat and Orissa under
which parents of Scheduled Caste children going to school are

Compensated,

1.27 In para 149 of the Report, the Committee, in view of the
great dearth of trained personnel to man the Integrated Tribal
Development Projects, had suggested that assistance of the Tribal
Research Institutes should be taken in the matter. The Institutes
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might. also be asked to arrange refresher courses for the present
incumbents working in the Projects.

1.28 In their reply dated the 11th August, 1082 the Ministry of
Home Affairs have stated that the State Governments and the Tribal
Research Institutes have bieen advised to conduct training and re-
fresher courses on a regular basis. These matters are reviewed in
the Conference of Directors of Tribal Research Institutes. This
particular recommendation is again being brought to the notice of
State Governments and the Tribal Research Institutes.

129 The Committee are not satisfied with the reply of the Gov-
ernment which is evasive in nature. The Committee reiterate their
earlier recommendation that in view of the dearth of trained person-
nel in the Integrated Tribal Development Projects, assistance of the
Tribal Research Institutes should be taken and they should be asked
to arrange courses for the present incumhbents working in the Pro-
jects. The Committee may be apprised of the action taken by the
State Governments in this regard.

1.30 In para 155 of the Report the Committee had expressed their
concern over the spate of atrocities committed on the Scheduled
Castes and Scheduled Tribes, which had in the recent months grown
in an alarming proportion. Such a situation, the Committee felt,
was an indication of the fact that neither the Ministry of Home
Affairs nor the State Governments had adequate machinery for the
effective implementation of the Protection of Civil Rights Act. The
Committee had suggested streamlining of the functioning of the

schemg of Implementation of Civil Rights Act so as to make it more
result-oriented.

1.31 In their reply of August, 1982 the Ministry of Home Affairs
have stated that the Government equally share the anxiety expressed
by the Committee. The figures of crimes committed against Sche-
duled Castes in 1981 were 14185 as compared to 13748 in 1980 and
13861 in 1979. It would thus be seen that there has been only a
marginal increase in the number of crimes against Scheduled Castes
in 1981 compared to those of 1979 and 1980.

The Untouchability (Offences) Act, 1955 was replaced by the
Protection of Civil Rights Act, 1955, providng more stringent pro-
viglons and it came into force from 10th November, 1876. Protection
of Civil Rights Act cases registered since then do not indicate any
sharp increase in the country and the number of cases ending in
conviction has increased significantly.
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Further, 6 Mobile Special Courts in Andhra Pradesh, 3 Special
Courts in Rajasthan and 4 Special Courts in Tamil Nadu have been
set up. Decision has also been taken to set up 4 Special Courts each
by Bihar, and Madhya Pradesh Governments as per the information
furnished by these States. Other States with sizable SC population
where the problem is acute, are considering constitution of such
special courts. Wide publicity against the evil practice of untouch-
ability has been arranged by various wings of Ministry of Informa-
tion and Broadcasting, States and through slogans on inland letter-
covers. A brochure has also been brought out in various languages.
These efforts are continuing and are being further intensified.

The Central Government has been coordinating the efforts made
by the State Governments and a Special Cell has been created in the
Ministry of Home Affairs since May, 1979,

132 The Committee do not accept the reply of Government as
in their opinion the implementation of the provisions of Protection
of Civil Rights Act has not been satisfactory. They, therefore,
reiterate their earlier recommendation to streamline the procedure

in this regard.

1.33 In para 165 of the Report the Committee had suggested that
the criterion of “All India Character” of the Voluntary Organisations
applicable specially in the case of Scheduled Tribes should be suit-
ably relaxed so as to enable local organisations involved in the
welfare of Scheduled Tribes to take advantage of the grants-in-aid
being given by the Central Government.

134 In their reply dated the 11th August, 1982, the Ministry of
Home Affairs have stated that the total provision of Rs. 3.00 crores
for aid to Voluntary organisations for the Welfare of Scheduled
Castes and Scheduled Tribes during the Sixth Plan period is inade-
quate and unless it is enhanced by the Planning Commission, it will
neither be possible nor desirable to change the criteria of “All India
character55 of the voluntary organigations for the purpose of grants-
in-aid for the welfare of Scheduled Tribes. Also, it might not be
Possible for the Government to cater to the needs of a much larger
humber of voluntary organisations than at present as the Govern-
ment will not be in a position to keep in touch with their work.

1.35 The Committee are not satisfied with the reply of the Minis-
try of Rome Affairs and reiterate their recommendation that the
CTiterfon of ‘MMl Indfa Charscter’ of the Vohmtary Orgsnisations
pplicable specially in the case of Scheduled Tribes should be
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suitably relaxed so as to enable local organisations involved in the
Welfare of Scheduled Tribes to take advantage of grants-in-aid being
given by the Central Government. The question of enhancing the
funds for voluntary organisations should also be taken up with the
Planning Commission.

1.38 In para 184 of the Report, the Committee had recommended
that the criterion of income limits put for the grant of loans and
subsidies to Scheduled Castes and Scheduled Tribes by Corporations
should be made more flexible so that no Scheduled Caste or Scheduled
Tribe who was in need of finances, was debarred from securing
money from these Corporations.

1.37 In their reply dated 7-6-82 the Planning Commission have
stated that the income limit was deliberately kept low so that more
of the rural poor benefit from it. In case the income limit was
revised upward from the existing level, there was a danger that the
limited resources might get diverted towards the relatively better
off among the Scheduled Castes. The objective of meeting the
credit needs of the poorest among the SCs/STs will be scrved better
if the income limit is retained.

1.38 The Committee share the views of the Planning Commission
that income limits should be retained but they reiterate their earlier
recommendation that the criterion of income limits should be made
more flexible so that no Scheduled Caste or Scheduled Tribe who is
in need of finance is debarred from getting loans from these
Corporations,

1.39 In para 205 of the Report, the Committee had recommended
that the field officers of the Commisasion for Scheduled Castes and
Scheduled Tribes in various States should be actively involved in
the evaluation of the schemes and for this purpose they should keep
a close liaison with the State Governments. They should be vested
with more powers, if need be, so that they are liable to discharge
their functions properly.

140 In their reply of August, 1882 the Ministry of Home Affairs
have stated that the suggestion for involving the field officers of the
Commission for Scheduled Castes and Scheduled Tribes in evalua-
tion of the scheme is linked with the question of giving statutory
powers to the Commission which is under active consideration



11

141 The Committee are not satisfied with the reply of the Gov-
ernment and reiterate their carlier recommendation that the field
officers of the Commission for Scheduled Castes and Scheduled
Tribes should be actively involved in the evaluation of the schemes
for the development of Scheduled Castes #nd Scheduled Tribes.
The Committee are of the view that this matter should rot be linked
with the question of giving stn'utgry powers to the Commission.

2860 LS—2



CHAPTER I

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE
BEEN ACCEPTED BY GOVERNMENT

Recommendation Seria! No. 1 (Para No. )

The Committee are distressed to note that as admitted by the
Planning Commission, the ‘three decades of development have not
had the desired impact on the socially, economically and education-
ally handicapped group. Though lofty jdeals about bringing the
Scheduled Castes and Scheduled Tribes at par with the rest of the
society have been laid in various plans and noble sentiments have
also been expressed by various quarters for their social and economic
emancipation, the Committee feel that the actual efforts made to
achieve that end, in view of the fact that-majority of the people
belonging to these communities continue to suffer below the
poverty line, can only be termed as microscopic as compared to the
enormity and comnvlexity of the problem. The committee are
strongly of the opinion that the programmes formulated for Sche-
duled Castes/Scheduled Tribes can no longer be confined to mere
educational incentives and subsidies for economic and social acti-
vities. Unless comprehensive development plans are formulated
keeping in view the special problems and needs of these communi-
ties; right priorities are fixed for various developmental programmes;
proper direction is given for their implementation; rigid and periodi-
ca]l appraisals are made by the Planning Commission and the con-
cerned Central and State Departments, the Committee feel much
dent on the problem of developing Scheduled Castes and Scheduled
Tribes educationally, economically and socially cannot be made.
The Committee, therefore urge that all resources at the command of
the Planning Commission, Central and State Governments should
be mobilised in right earnest to create a more balanced and equitable
society for Scheduled Castes and Scheduled Tribes and to root out
the disabilities from which they suffer. The Committee need hardly
stress that the Ministry of Home Affairs, as the nodal Ministry has
to play a key role in this respect.

Reply of the Government

The Ministry of Home Affairs agrees with the observation of the
Committee that programmes for Scheduled Tribes can no longer be

12



confined to mere educational incentives and subsidies for economic
and social activities. In recognition of these aspects and keeping in
view the need for a balanced development of the scheduled tribes
and tribal areas, the tribal sub-Plan concept was introduced during
the Fifth Five Year Plan period (1874—T79). The sub-Plan is in its
eighth year of operation. As suggested by the Committee, resources
are mobilised from State Plan outlays, speclal centra] assistance,
sectoral programmes of Central Ministries and Departments and in-
stitutional finance to effect coordinated and integrated development
covering all aspects of different sectors through the Integrated
Tribal Development Projects. In addition special programmes are
undertaken for the most backward amongst the tribal groups called
the ‘primitive tribes’. As the nodal Ministry, the Ministry of Home
Affairs reviews the programmes with State Government and Central
Ministries’ representatives from time to time. They are also advised
to conduct periodicals and monitor the programmes. It is expected
that these measures would bring in the desired results.

[Ministry of Home Affairs U..O. No. 16015/9/82—TD(G)
dated 11th August, 19821

The Commission are fully aware of the fact that develooment
measures taken up in the past have not had the desired impact in
improving the conditions of the weaker sections of our socletv. in-
cluding the Scheduled Castes/Scheduled Tribes. With a view to
correct this imbalance in as short a time as vossible, the Govern-
ment launched Tribal Sub-Plan during the Fifth Five Year Plan to
cover as much of the tribal population outside the trihal-maiority
States, ag possible. Special Component Plans for Scheduled Castes
have been launched from the Sixth Five Year Plan. These two sets
of Plan programmes which are integral part of the State Plans are
comprehensive and in fact aim at identification of schemes and quali-
fication of outlays which have direct impact on the development ﬂ;
Scheduled Castes/Scheduled Tribes. Further, emphasis is being la
on implementation of familv-oriented schemes among the programmes
selected under SCP and TSP.

The Planning Commission, in their guidelines tssu‘med * t:Bt::-qu
for formulation of Plans, duly emphasise this o tativ'u
again reiterated during Plan discussions with State represen '

mle"aﬁng the programmes of development of Scheduied Castes/

Scheduled Tribes has been included as Point No. 7 in the new 20-

3 monitoring of its im-
oint Economic Programme and continuous e P

Plementation is being done by a special cell crea
Commission through perlodical returns and reviews.
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The Planning Commission agree with the observation of the Com-
mittee on the importance of periodical appraisal to be made at the
Centre and State levels as also the key role of the Ministry of Home
Affairs as the nodal Ministry in thig respect.

[Planning Commission O.M. No. PC/BC/15—1(7)-80 Vol IV
' Tth June, 1882].

Comments of the Committee

The Committee feel surprised that reply of the Ministry of Home
Affairs is confined to the development of the tribal people only while
the scope of the recommendation is wide and covers both Scheduled
Castes and Scheduled Tribes. The Committee hope that Ministry of

Home Affairs, as the nodal Ministry, will ensure the development of
people of both these communities,

Recommendation Serial No. 5 (Para 40)

The Committee suggest that the most backward communities
amongst Scheduled Castes and Scheduled Tribes should be identified
urgently and specific schemes and programmes should be chalked out

and implemented for the amelioration of their socio-economic con-
ditions.

Reply of the Government

Ministry of Home Affairs agree with the Committee that the
development of the most backward communities among the Scheduled
Castes and Scheduled Tribes needs to be given high priority and
this has been and is being continuously impressed on State Govern-
ments;Union Territory Administrations. It is with a view to direct-
ing better attention to such groups that one of the criteria for the
allocation of the Special Central Assistance to the Special Compo-
nent Plans of the States has been related to the programmes for the
development of specially Vulnerable groups among the S<:hedull~'3d
Castes, namely, nomadic, semi-nomadic and denotified communities
among the Scheduled Castes, ‘Sweepers and scavengers’ and bonded
labourers.

[Ministry of Home Affairs O.M. No. 16020/2/82-SC BCD I1I
dated 11th August, 1982]

The most backward communities amongst the scheduled tribes
have been identified and special programmes taken up. In the
guidelines issued by the Planning Commission and reiterated by th®
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Ministry of Home Affairs on preparation of sub-Plans for the tribal
regions within the State Plan during the Fifth Five Year Plan, it
was specifically stated:

“As the sub-Plan will focus its attention on the welfare and
development of the people, special attention will have to
be given to areas and groups facing special problema
These will include primitive tribal groups in extremely
backward pockets, shifting cultivators and tribals affected
by major projects. Those communities who have not
received the benefits of development so far and are more
backward amongst the tribal communities themselves, will
need to be identified. The names of tribes so identified
may be given along with other necessary particulars indi-
cating clearly the criteria adopted for the purpose. Special
assistance may be provided for such groups.”

2. A batch of 52 tribal groups was identified during the Fifth
Five Year Plan and special programmes implemented. It was later
noticed that some backward groups have been left-out from special
treatment and, therefore, on the basis of the proposals received from
the State Governments, a further batch of 32 groups in different
States has been identified as primitive. The Ministry of Home
Affairs has issued detailed guidelines in regard to the preparation
of project reports and implementation of programmes for these
groups. The programmes are assisted on a cent- per cent basis by
the Central Government. A sum of Rs. 3.31 crores was released
during the Fifth Five Year period (1974—79) and a provision of
Rs. 15 crores exists for the programme during the current Plan
(1880—85),

[Ministry of Home Affairs U.O. No. 16015,9/82—TD(G)
dated 11th August, 1982]

Among the Scheduled Castes certain vulnerable groups which are
considered to be most backward such as sweepers, scavengers,
bonded labourers, Nomadic, Semi-nomadic and Vimukta Jati commu-
nities have been identified and State Governments have taken up
Programmes for their rehabilitation and development. Among the
Scheduled Tribes, primitive tribes are considered to be’ the most
vulnerable group and the State Governments have already idmh@d
ln consultation with the Ministry of Home Affairs and Planning
Commission 52 primitive tribes and programmes for their develop-
ment undertaken. In addition, proposals for ideniifying 32 primitive
tribes are under consideration of the Government. The Plannmh:g
Commission have held meetings at Member/Advisers level o
State representatives to consider the problems of primitive :
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Because of the extreme backwardness of these communities, State
Governments have, however, to move with great caution. As far as
the Planning Commission are concerned financial constraints would
not be allowed to come in the way of implementation of their
development programmes. The Centra]l Government are providing
100 per cent grant for development measures taken up by the States
for primitive tribes. To give an incentive to the States to formulate
rehabilitation programmes for the vulnerable groups amongst Sche-
duled Castes, 10 per cent of Special Central Assistance, i.e. Rs. 60
crores out of Rs. 600 crores provided in the Sixth Plan would be re-
leased on the basis of rehabilitation programmes taken up by the
States. The State Governments are being continuously persuaded to
take up their development programmes earnestly.

[Planning Commission O.M. No. PC|BC|15—1(7)-80 Vol. IV
dated 7th June, 1982].

Recommendation Serial No. 8 (Para 41)

The Committee regret to note that even the meagre allocations
in the case of Tribal sub-Plan provided in the Fifth Five Year Plan
could not be utilised in full. As against an allocation of Rs. 1042.83
crores, an expenditure of Rs. 917.28 crores has only been incurred,
thus resulting in a shortfall of Rs. 125.57 crores. Not convinced of
the reason put forth by Planning Commission and the Ministry of
Home Affairs for such a huge shortfall the Committee are of the
firm view that outlays provided in a plan for Scheduled Castes and
‘Scheduled Tribes should in no case be allowed to lapse. It should
be impressed upon all the State Governments in unequivocal -terms
and that they should prepare the schemes for the development of
Scheduled Castes and Scheduled Tribes well in time so that the
developmental process is on no account allowed to be delayed. The
State Government should also be asked to ensure that the funds
provided for various schemes are spent in a phased manner during
“the plan period. The Committee would also stress upon the Min-
istry of Home Affairs to ensure that the provisions made for Sche-
duled Castes and Scheduled Tribes are placed at the disposal of
State Governments well in time so as to enable’ the State Govern-
ments to implement the schemes in right earnestness and that com-
mencement of schemes is not delayed due to the late release of funds.

Reply of the Government
Grant-in-aid for tribal development are being released in quarterly

instalments in a year. The mssistance is a catalyst, gap-filler an(i
supplement to State Plan is provided in the Home Ministry’s budge
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Releases in respect of Special Central Assistance are being made by
this Ministry almost well in time. First and second instalments are
released unconditionally. In fact none of the States has pointed
out delay in the release of grants, During the course of discussions
in the meetings held time to time with State representatives it is
stressed upon them to utilise the grant sanctioned by this Ministry
for the sanctioned plan schemes fully. Grants provided for the tribal
sub-Plan is non-divertible, non-lapseable within plan period. The

various States are permitted to utilise the unspent balance in a parti-
cular year within the plan period.

The observations of the Committee in regard to full utilisation of
funds are being communicated to the State Government, '

[Ministry of Home Affairs U, O. No. 16015,9/82—TD (G)
dated ‘11th August, 1882]

As explained during evidence, the shortfal] in expenditure during
the Fifth Five Year Plan was due mainly to the fact that the Tribal
Sub-Plans were finalised in 1976-77 for majority of the States. Be-
sides, no correct accounting for expenditure incurred during the
first two years was done as State Governments had not introduced
separate budget heads for Tribal Sub-Plan areas in different sectors
of development. Most of the State Governmentis have taken steps
to introduce separate budget heads for Tribal Sub-Plan and instruc-
tions for separate budget heads as well for Scheduled Castes Co:npo-
nent Plans have been issued to States by Home Ministry in consul-
tation with the Ministry of Finance,

In respect of carry-over of unspent balances of allocated funds to
the subsequent years it may be mentioned that as far as Spoc_ial
Central Assistance is concerned, unspent amount of one year is carried
over to the next year, within the overall limit fixed for the Plan
period. The States are persuaded to utilise fully the outlays fixed
for the Plan period, with suitable phasing from year to year.l I:;
case, carry-over provision is allowed from Plan to Plan, it may eaf
to declaration of development efforts and laxity in achievement o
financial, and consequently physical, targets within, at least tht?l il:;:;
frame of five years of the plan period. The f_iiscipym of :.10 brin
the plan provisions during the same plan period will help ¢
some pressure on the States and act as a spur to better achievameﬂthu
The Planning Commission is, therefore, in favour or‘mmmmitult
discipline as its absence is likely to weaken the planning PPacess ' -
The Special Central Assistance for Tribal Sup-?lanfspﬁf:l po-
tent Plan is being released by the Home Mmuté)' ol -spommnsored
is also releasing grants for implementation of CentraZy
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schemes. These are normally released on a quarterly basis, depend-
ing on the availability of expenditure data and other relevant details
from different States.

[Planning Commission O.M. No. PC|BC|15—1(7)-80 Vol. IV
' dated Tth June, 1982].

Recommendation Serial No. 7 (Para 42)

The Committee agree with the view of the Ministry of Home
Affairs and Planning Commission that the executing agencies in a
State should be delegated sufficient administrative and financial
powers 80 as to obviate any snags and procedural delays in the im-
plementation of the schemes. The question of posting more dedicated
and better trained staff in the Tribal areas needs also urgent atten-
tion of the Ministry of Home Affairs and State Governments.

Reply of Government

Delegation of necessary powers to the executing agencies and the
posting of dedicated staff to man the posts in the tribal areas formed
part of the recommendations of the Maheshwar Prasad Committee
which went into the question of personnel policies and administra-
tion in tribal areas. The report of the Maheshwar Prasad Committee
has been forwarded to the State Governments for implementation
and this is being followed up at a high level so that State Govern-
ments may implement the recommendations urgently. Monetary and
non-monetary incentives are also being given to Government em-
ployees out of allocations made to the States under the Seventh
Finance Commission, award. i

[Ministry of Home Affairs U.O. No. 16015/9/82—TD(G)
dated 11th August, 1982]

The Planning Commission have been constantly impressing it on
the State Governments that in the interest of smooth and quick im-
plementation of development programmes, there should be sufficient
delegation of administrative and financial powers to the authorities
at the field level. Some of the State Governments are reported
(During the Annual Plan discussions) to have already taken the
necessary steps in this direction. The Commission would continué
to pursue this with the States.

In this respect, the State Govérnments have already been re-
quested to consider implementation of the recommendations of
Maheshwar Prasad Committee. This Committee, it may be mentioned
has made specific recommendations in the sphere of Administration.

[Planning Commission OM. No. PC|BC|15—1(7)-80 Vol. v
dated 7th June, 1982]-
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Recommendation Serial No. 11 (Para No. 90)

Considering the precarious social and economic conditio;
Scheduled Tribe population, the Committee fee] that the prm:ntt:
Rs. 3751.95 crores (Rs. 3281.95 from State Sector+Rs. 470.00 crores
from SCA) made in the Sixth Plan will not be adequate to overcome
their poverty and to enable them to cross the poverty line, They,
however, hope that no efforts will be spared te achieve the targets
laid down and that there will be no let-up in this gigantic task of
social reform and economic development and no limitation and con-
straints so far as human efforts are concerned will be allowed to
come in the way.

Reply of Government

Although the provisions in the Sixth Five Year Plan are a sub-
stantial step up over those in the previous plan, the Commission
agree with the observation that it may not be adequate to enable
all the Scheduled Tribe population to cross the poverty line. That
ambitious goal will need greater effort and time for achievement.
Nonetheless amelioration of poverty is one of the prime objectives
of the Sixth Five Year plan and a number of programmes have been
undertaken for achieving that objective.

[Planning Commission O.M. No. PC|BC|15—1(7) |80-Vol. IV
dated 7th June, 1982].

Recommendation Serial No. 12 (Para No. 91)

The Committee visualise that Integrated Tribal Development
Projects (ITDPs) are the main channels through which Tribal sub-
Plan has to be implemented. The Committee, therefore, attach
great importance to the efficient functioning of the ITDl.’s. From
their on the spot study of the working of ITDPs in Orissa and
Madhya Pradesh, the Committee are perturbed to find that the
ITDPs are not working on right lines. The Committee attribute
this to the non-integration of the administrative and financial as-
Pects, so essential for the efficient working of the ITDPs. They need
hardly stress that unless the administrative and financial functions
are integrated fully the ITDPs will never be able to function effi-
ciently and effectively. 'They, therefore, urge that the Plfnnnlng
Commission|Ministry of Home Affairs should immediately strive for
integrating the administrative and financial functions of the ITDPs.

Reply of Government

The Ministry agrees with the observation of the Committee that
“Unless the administrative and financial functions are integrated fully,
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the ITDPs will never be able to funetion efficiently and effectively.”
The Ministry of Home Affairs has, from the inception of the tribal
sub-Plan approach, given adequate thought to this subject and has
advised the State Governments to make ITDPs really functional by
effecting necessary financial administrative and sectoral integration.
However, in some States, there has been delay in effecting such in.
tegration. The Ministry has again brought to the notice of the State
Governments the present recommendation of the Committee and is
pursuing this matter further.

[MHA. U. O. No. 1601509/82-ID(G) Dt. 11th August, 1982]

Guidelines sent to the States for formulation of ITDPs envisaged
full integration of administrative and financial functions. Some
State Governments have taken jinitiatives in this direction, already.
The Planning Commission/Ministry of Home Affairs will continue
pursuing this subject with the States.

[Planning Commission O.M, No, PC/BC/15—1(7)-80 Vol IV
dated 7th June, 1962]

Recommendation Serial No, 14 (Para No. #3)

The Committee consider that evaluation of the work being
done by the ITDPs is extremely important. They regret that
so far no evaluation of ITDPs has peen done and only a beginning
in 1981-82 has been made in five States to evaluate, in a phased
manner, working of ITDPs. They feel that at least 10 per cent of
the total number of ITDPs in the country should be intensively and
extensively evaluated every year. The Central as well as State
Governments should gear up their evaluation machinery, so that
there is no laxity in this work. The help of the Tribal Research
Institutes, Institute of Public or Administration and the like, Univer-
sities etc. in the country can also be sought for the purpose.

Reply of Government

The States have been advised to evaluate ITDPs in a phased and

- regular manner as suggested by the Committee. During 1982-83, the

Ministry of Home Affairs has sponsored 'the following evaluation
studies of ITDPs:

(1) One ITDP in Andhra Pradesh by Indian Institute of Eco-
nomics, Hyderabad.

(More studies would be sponsored depending upon responses
from research organisations)
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In addition, the Programme Evaluation Organisation of the Planning
Commission have also initiated steps to evaluate the following

ITDPs:—

$.No. LT.D.P. District ' State
1 Gumia . . . Ranchi Bihar
2 Vishakh apatnam ! Vishakhapathan Andhra Prodesh
3 Katiipada . . . - Mayurbhaaj Oriswa
4 Thane-I . . . . Thane Maharashtra

..5 Jagdalpur . Bastar | Madhya Pradesh

6 Banswara . . . Banswara Rajasthan

..7 Bansada (Valsad) . Valuad Gujarat

| In a Conference of Directors of Tribal Research Institute held in
the Ministry in April, 1982, the Tribal Research Institutes have been
advised to conduct evaluation studies of ITDPs regularly, at least

one ITDP a year. )
[MHA U.'O. No. 16015/9/82-TD(G) Dt. 11th August 1982)

The Planning Commission have asked the Programme Evaluation
Organisation (PEO) to take up an evaluation study of certain selected
ITDPs in the country. Evaluation of other ITDPs would be consider-
ed after the receipt of the Report from the PEO. The Ministry of
Home Affairg and the State Governments will be advised of the views
of the Committee regarding evaluation of at least 10 per cent of
the total number of ITDPs every year and requested to initiate ap-
Propriate action.

[Planning Commission O. M. No. PC/BC/15-1 (7)/80-Vol. IV
dated 7-6-1982]

Recommendation Serial No. 16 (Para No. 101)

The Committte are happy to note that Special Component Plans
for Scheduled Castes have been envisaged in the Sixth Five Year
Plan for their rapid socio-economic advancements. The Committee
agree with the views of the Working Group on the Development of
Scheduled Castes (1980—85) that the Scheduled Castes constitute
in the main the bed rock on which our society and economy rest.
Rarely has any section of a nation contributed so much for so long
in return for so little. Indian society owes the Scheduled Castes a
heavy moral and material debt, yet to be discharged. They feel that
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the recommendations made by the Working Group in their report
on the subject are of far reaching importance faithful implementa-
tion of which can provide a great fillip to the otherwise very pre-
carious socio-economic conditions of Scheduled Castes. The Com-
mittee hope that the Central and State Governments will gear up
their administrative machinery to ensure that the target set for the
Sixth Plan are fully achieved,

Reply of Government

The recommendations of the Working Group Report on the Deve-
lopment of Scheduled Castes (1980—85) have been communicated to
all States/UT and Central Ministries concerned with the development
of Scheduled Castes for guidance in the formulation, implementation
of their monitoring of the programmes for the development of the
Scheduled Castes. They have also been advised subsequently to
make effective use of these recommendations while formulating
schemes for the Development of the Scheduled Castes. The recom-
mendation of the Committee are being brought to the notice of the
State Governments and Central Ministries.

{Ministry of Home Affairs O. M. No. 16020/2/82-SCBCD III
dated August, 82.]

The Commission have noted the recommendation. It would also
convey to the State representatives during the Plan discussions the
views of the Committee.. Every effort would be made to achieve
the targets laid down in the Plan. With the inclusion of SC/ST
development as Point 7 of the new 20-Point Programme, State
Governments are being asked to effectively monitor the pace of the
implementation of programmes. '

The Planning Commission have recently set up a cell under the
charge of an Adviser to monitor the implementation of 20-Point
Programme including the monitoring of SC/ST development.

[Planning Commission O. M. No. PC/BC/15-1 (7)/80-Vol. IV
dated 7-6-1982]

Recommendation Serlal No. 17 (Para 102)

The ,Committee suggest that an effective monitoring and evalua-
tion system should be evolved to assess whether the results achieved
from the implementation of various schemes under the Special
Component Plans are commensurate with the expenditure involved
and benefits from those schemes accrue to the families for whom
they are meant.
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Reply of Government

The Ministry of Home Affairs are in full agreement with the
Committee in regard to the suggestion that an effective monitoring
and evaluation system should be evolved. The Report of the Work-
ing Group on the Development of Scheduled Castes (1980—85) com-
municated to the State Government and Central Ministries in 1880,
containg guidelines in this regard. The specific recommendations
made to the State Governments in this regard are—

(i) Arrangement for concurrent, mori‘oring and evaluation

(i)

(idi)

(iv)

must be set up covering all levels namely, the Blocks, Dis-
triet, the State and the Centre..

Each Department/agency should be responsible for devising
suitable reporting, evaluation and timely correctional sys-
tems for the development programmes for Scheduled
Castes, within this purview.

In respect of composite schemes the department/agency
which has been charged with overall responsibility of each
programme for the Scheduled Castes, must be responsible
for monitoring and evaluation, etc. as well.

The staff and other requirements for enabling effective
monitoring and evaluation must be inbuilt in each pro-
gramme and this should be recognised as an essential input
of the composite approach.

(v) Officers at the policy making and decision making levels

(vi)

(vii)

(viii)

must undertak extensive field visits to assess the imple-
menation of the various programmes for the development
of Scheduled Castes.

Specific evaluation of the various programmes must be
regularly and systematically undertaken at all levels.
Studies on the programmes of the development of the
Scheduled Castes must be commissioned by organisation
other than Government Departments and independent and
expert bodies as well.

The machinery at the block, district. State and Central
Jevels should be strengthened to meet the demands of the
monitoring and evaluation tasks.

The Conference of the Chief Secretaries held on July 17, 1881,
which discussed the various aspects of the Special Component Plan

Particularly “Arrangements for Implementation,
Evaluation”, stressed upon the Arrangements for monitoring

Monitoring and
and con-
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current evaluation in respect of targets and tasks under Special
Component Plan in physical as well as financial terms, covering the
block, the district and the State. The objective was to ensure that
on the one hand, the State Government may be able to satisfy itself
about the tangible progress of the Special Component Plan at the
grass root level and on the other hand be in a position to supply neces-
sary information and feed back to the Centre.

It was also emphasised that in the matter monitoring it is neces-
sary to review both at the level of Chief Secretary for the whole State
and at the level of Collector for the districts. Family oriented pro-
grammes and basti oriented facilities were also emphasised in the
Conference. '

The Home Minister in his letter to the Chief Ministers of the
States on 8 March 1982 has particularly emvohasised the monitoring of
the programmes for the development of Scheduled Castes in the con-
text of the 20-Point Programme.

One of the effort based criteria for the apportionment of the
Special Central Assistance is the performance of the States in the
implementation of the Special Component Plan. Apart from the
monitoring and evaluation through periodic reports, and Scheduled
Castes Plan discussion, officers of the Ministry also undertake field
visits to the States in order to have an idea of the implementation
of the various programmes for the development of Scheduled Castes.

[Ministry of Home Affairs O. M. No. 16020/2/82-SCBCD III
dated August, 82.]
The need for establishing an effective monitoring and evaluation
system is being continuously impressed on the States. As far as the
Planning Commission are concerned it has recently set up a cell
under the charge of an Adviser to monitor the implementation of the
20-Point Programme, including the monitoring of SC/ST development
programmes. N

[Planning Commission O. M. No. PC/BC/15-1 (7)/80-Vol. IV
dated 7-8-1982]

Recommendation Serial No. 18 (Para No. 108)

The Committee need hardly point out that educational develop-
ment is the pivot around which the socio-economic progress of
Scheduled Castes and Scheduled Tribes revolves. The Committee,
therefore, feel that to bring the Scheduled Castes and Scheduled
Tribes education at par with other sections of the society, more and
more students of these communities should be encouraged to take
advantage of the scheme of Post Matric Scholarships,
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Reply of the Government

The Government of India share the view cxpressed by the Com-
mittee on the need of the widest possible coverage of Scheduled
Caste students under the scheme of Post Matric Scholarships. The
rates have been raised and income ceiling considerably liberalised.,
w.ef. 1-7-1881. In view of highly unsatisfactory literacy among the
Scheduled Caste women, the existing restrictions on number of
wards of the same family was removed in favour of Scheduled
Caste girls. Further, the State Governments and Union Territory
Adminstration were addressed on the subject by the Government
of India at the very beginning of this financial year, identifying and
pointing out various bottlenecks which came in the way of smooth
functioning of the Post Matric Scholarships Scheme and requesting
the States/Union Territories to take effective steps for early remo-
val of the same. In order to preclude financial constraints faced by
the State Governments/Union Territories resulting in delayeji pay-
ment of scholarships to Scheduled Castes/Scheduled Tribes students,
the Government of India have released “advance central assistance”
amounting to Rs. 10.86 crores., this year, though ordinarily States
should spend first and seek reimbursement.

The views of the Committee expressed in para No. 18 and 19 are
also being separately brought te the notice of all the State Govern-
ments/Union Territories for necessary action.

[Ministry of Home Affairs O.M. No. 16020/2/82-SCBCD-III
dated August, 82]

Comments of the Committee

The Committee would like to be apprised of the details of orders
issued for removing restrictions on the number of wards of the same
fam'ly under the Post-matric Scholarship Scheme.

Recommendation Serial No. 20 (Para No. 115)

The Committee attach great importanca to the Scheme of Pre-
matric Scholarships as they feel that the Post-matric Scholraship
Scheme benefits only those who are able to reach. Matriculation _and
continue beyond. They feel that the outlay decided for the Sixth
Five Year Plan for the purpose will not be adequate to meet the
need of educational development of Scheduled Castes and Scheduled
Tribes children. They would like the Ministry of Home Affairs to
impress upon the State Governments to augment their budget suit-
ably on this behalf and make efforts to bring more and more Schedutll-
ed Castes and Scheduled Tribes children within the educational field.
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Reply of the Government

The recommendations has been brought to the notice of State
Governments for necessary action,

[Ministry of Home Affairs O.M. No. 16020/2/82-SCBCD-III
dated August, 82]

Under the Backward Classes Sector, the major scheme under
Education is the award of Pre-matric scholarships/stipends and
other educational incentives like books, stationery, uniforms, board-
ing grants, construction of hostels, etc. According to the available
information the States have provided about Rs. 350 crores in the Sixth
Plan for educational incentives in the Backward Classes Sector. In
addition to educational ingentives in the form of free books, sta-
tionery, uniforms, etc., about 25 lakh children of scheduled castes/
scheduled tribes and other backward classes received scholarships/
stipends at pre-matric level, during 1981-82. 'This is against 16 lakhs
of scholgrships/stipends awards during 1980-81.

Besides the above, an outlay of Rs. 8 crores has heen provided in
the Sixth Plan for the Centrally-sponsored scheme of pre-matric
scholarship for children of those engaged in the so-called unclean
occupations viz., scavengers, tanners and flayers. As the scheme
is being implemented on a 50 : 50 basis between the Centre and the
States, an equal amount would be provided by the States.

-[Planning Commission O.M. No. PC/BC/15-1 (7)/80-Vol. IV
dated 7-6-1982]

Recommendation Serial No. 24 (Para No. 131)

The Committee need hardly emphasise that Girls hostels are
essential inputs for promoting educational facilities among Scheduled
Castes,Tribes Girls. The Committee are unhappy to be informed
that the scheme so far as Scheduled Tribe Girls hostels is concerned,
has not been functioning satisfactorily. The Committee are also not
satisfied with the functioning of the scheme relating to the Sche-
duled Caste Girls Hostels. The Committee urge the Ministry of
Home Affairs to keep a constant and vigilant watch on the working
of this scheme and take corrective measures wherever necessary.

Reply of the Government

Under the Centrally Sponsored Scheme of Girls Hostels for
Scheduled Castes and Scheduled Tribes, financial assistance is given
to the State Governments; U.T. Administrations on 50 : 50 basis for
the construction of hostel buildings. The expenditure on the main- .
tenance and running of the hostels is met by the State Governments
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from their own funds. The observations of the Committee have been
communicated to the State Governments/U.T. Administrations re-

questing them to improve the functioning of the Scheduled Caste
Girls’ Hostels.

[Ministry of Home Affairs OM. No. 16020/2/82-SCBCD-1I1
dated August, 82)

Recommendation Serial No. 25 (Para No. 132)

The Committee would also like the Ministry of Home Affairs to
make earnest efforts to persuade those State Governments to take
advantage of the scheme which have not taken so far so as to give
an impetus to the girls education in those states.

Reply of Government

The State Governments/U.T. Administrations have been repeat-
edly advised to take advantage of this scheme. While a few State
Governments have taken good advantage of this Scheme, like Andhra
Pradesh and Tamil Nadu and very, recently Madhya Praesh and
Uttar Pradesh, many State Governments are yet to take substantial
advantage of it, even though this Ministry have repeatedly offered
more assistance to them under this scheme. As a result State Gov-
ernments have stepped up their provision for Scheduled Castes Girls
hostels and M.H.A. has fully matched large outlays. The outlays
provided by this Ministry to the States for this programme rose from
Rs. 50.00 lakhs in 1978-79 (till which yesr it was 100 per cent Cen-
trally funded) to Rs. 142.97 lakhs in 1079-80, Rs. 219.55 lakhs in 1080-
81 and Rs. 316.15 lakhs in 1981-82, funding being 50 per cent Centtal.

As part of these continuous efforts, this Ministry has recently
again addressed the Chief Secretaries, Planning Secretaries, and
Soctal Welfare Secretaries of the States for stepping their outlays
and seeking more funds from this Ministry.

i &
inist: f H Affairs OM. No. BC. 14011/20/828C
Ministry of Home BCD—I dated the August, 1982]

Recommendation Serial No. 26 (Para No. 133)

The Committee would further like the Ministry of Home Affairs
to ensure that reservation of Scheduled Castes and Schedulsd
Tribes Girls students in thegeneral hostels is adopted as a matter
of policy by all the States.

2869 Ls—3,
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Reply of Government

The State Governments/Union Territory Administrations have
already been addressed in the matter. The latest position as re-
gards reservation of seats for SC/ST in general hostels is given in the
Annexure.

[Ministry of Home Affairs O.M. No. BC. 14011/20/82-SC &
BCD—I dated the August, 1982]

ANNEXURE

RESERVATION IN GENERAL HOSTELS FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

1. Andhra Pradesh.—20 per cent and 5 per cent of the seats in
the general hostels are reserved for Scheduled Castes and Sche-
duled Tribes Candidates respectively.

L]

2. Bihar.—In hostels run by the Deptt. of Social Welfare after
giving accommodation to the students of Scheduled Castes and Sche-
duled Tribes, the vacant seats are fllled up from students of other
castes. There is no provision for reservations of seats for Scheduled
Castes and Scheduled Tribes students of Pre-matric and Post-Matric
Classes in the general hostels, aided by the State Government and
by the different societies. But such students get admissions in these
hostels.

3. Haryana.—There are no rules for reserving seats in hostels for
Scheduled Castes but they can get admission in any hostels, There
are no restrictions and neither any complaing for hostel accommo-
dation to Scheduled Castes in the State.

4. Himachal Pradesh.—Who intend to utilise hostel facilities,
where available, are allowed admission in these general hostels
attached to some institutions and candidates belonging to Scheduled
Eastels and Scheduled Tribes are not denied admission in these

ostels.

5. Jammu & Kashmir.—No restriction is imposed on the admis-
sion of students belonging to Scheduled Caste and Scheduled Tribe
in various hostel attached to different colleges in the State. Sub-
ject to availability of accommodation, admissien to hostels is made
without any discrimination of caste.

6. Karnataka—35 per cent seats are reserved for Scheduled
Castes and Scheduled Tribes students.
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7. Kerala—25 per cent seats in collegiate hostels are reserveq for
Scheduled Castes and Scheduled Tribes students.

8. Madhya Pradesh.—15 per cent & 20 per cent seats are reserved
for Scheduled Castes and Scheduled Tribes students,

9. Manipur.—More than 90 per cent pre-matric as well as post-
matric students boarding Govt. as well as Govt. aided hostels in the
Hill Districts are Scheduled Tribes and as such the question of
ensuring proportion reservation in general hostels for Scheduled
Tribes, students need not arise. In the Central Valley Districts
50 per cent of the seats in the Goyt. hostels are reserved for Sche-
duled Caste and Scheduled Tribe students. There is no voluntary
hostels aided by the State Government.

10, Meghalaya.—The population of Meghalaya is predominantly
Scheduled Tribes and Scheduled Castes population is very negligible.
There is no problem for reservation of seat in hostels for Scheduled
Castes and Scheduled Tribes students.

11, Nagaland.—Nagaland is predominantly a Tribal State and as
such hostelg in colleges and schools are mainly for tribal students.
The question of reservation of seats for them does not arise.

12. Orissa—10 per cent seats are reserved for Scheduled Castes
and Scheduled Tribes students in all the general hostels of the
State both at the pre-matric and the post-matric level.

13. Punjab.—There is neither reservation for Scheduled Castes in
hostels in the State nor it is needed as no restriction on caste basis
has ever been notified in this State.

14. Tamil Nadu—The State Govt. of Tamil Nadu has stated that
the Director of Collegiate Education has issued detailed instruction
to all the Heads of Colleges both Govt. and private in regard to
reservation of quota for Scheduled Castes and Scheduled Tribes
studentg for admission in colleges and Central Hostels. 18 per cent
of seats are reserved for candidates belonging to Scheduled Castes
and Scheduled Tribes and 31 per cent to the Backward Classes.

15. Tripura.—The State Government of Tripura has informed
that 13 per cent and 29 per cent of total seats in general hostel have
tivel reserved for Scheduled Castes and Scheduled Tribes respec-

vely, -

18. Uttar Pradesh.—18 per cent seats are reserved for Scheduled
Caste students.
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17. West Bengal.—15 per cent and 5 per cent seats are reserved
for SC and ST students respectively.

18. Andaman & Nicobar Islands,—Population is Scheduled Tribes.
No problem of reservation of seats to Scheduled Tribes students.

19. Arynachal Pradesh.—General population of Arunachal Pra-
desh are mostely Scheduled Tribes. Hence separate reservation for
them is not considered necessary.

20. Chandigarh.—The Union Territory has informed that the
sufficient hostel accommeodation is available in hostels and no student
belonging to Scheduled Castes/Scheduled Tribes has been denied
seat in any of the hostels in Chandigarh. The steps are, however,
being taken to introduce reservation for Scheduled Castes/Sche-
duled Tribes students in the General Hostels.

21. Dadra & Nagar Haveli—All students belonging to Scheduled
Castes and Scheduled Tribes and other Backward Classes are
admitted.

22, Delhi.—Recommendations of the Committee appointed by
Academic Council of University of Delhi on reservation of accommo-
dation in General Hostels for Scheduled Castes and Scheduled
Tribes students are as follows: —

1. That 10 per cent reservation of seats may be made in the
hostels for SC & ST students.

2. Almost of seats in Hostels to SC & ST should be based on
merit of students of each college and only such should be
congidered for Hostel accommodation whose parents are
not residing in Delhi,

3. Seats remaining unfilled in this reserved category after the
expiry of last date for admission will be trated as open
seat and offer to other students.

The above will apply to Hostels maintained by Delhi Um-
versity as well as those of the colleges.

23. Goa, Daman &Diu.—This Union Territory does not have an
appreciable percentage of Scheduled Caste & Scheduled Tribe popu-
lation. The question of providing reservation accommodation to
aspiring students has never any time posed a problem. However,
directions issued to all the General Hostels run by Government and
also voluntary organisations receiving aid from Government no
reserve accommodation for SC and ST students.
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24. Lakshadweep.—All the inhabitants of this Union Territory
are classified ag Scheduled Tribes. AN students are eligible for
adanfusiort in thé hostels. There is no need for reservation in these

25. Mizoram.—All the students of Mizoram belong to ST as such
no separate seats are reserved.

26, Pondicherry—Since adequate accommodation facilities are
available no problem has arisen regarding accommodation to the
Scheduled Caste students in this Union Territory. However, in all
the hostels run by the Department for the Welfare of Scheduled
Castes where free boarding and lodging facilities are provided for
the students studying at pre-matric and post-matric levels, 80 per
cent of the seats are reserved for the Scheduled Castes students &
the remaining 20 per cent of seats are allotted to non-Scheduled
Castes students to avoid segregation:

27. Gujarat.—15 per cent and 5 per cent seats are reserved for
Scheduled Castes and Scheduled Tribes for admission to college
hostels,

28. Maharashtra.—Question of reservation in general hostels for
Scheduled Caste and Scheduled Tribe does not arise. Appropriate
percentage of reservation of seats has been made by the State Gov-
ernment for Scheduled Caste students in the Govt. hostels.

29. Assam Govt. Colleges Vol. Organisation
S TR -
S/T(P) 859, 10%
S/T(H) 45%, 5%

The recommendation Nos. 24, 25 & 26 have been brought to
the notice of the State Governments. They have been advised to
initiate appropriate steps to promote educational development parti-
cularly that of girls ag per the observations of the Committee.

The allocation for construction of girls hostels has been increas-
ing from year to year in recent years:—

Year Allocation (Rs. in lakhs)
T 198081 45.00

1981-82 80,00

106283 90.90

——

B [lﬂiA U0 No. 16015/9/82-TD(G) Dt. 11th August, 1882)
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Recommendation Serial No. 28 (Para No. 141)

The Committee are happy to note that progress made by the pre-
examination training centres has been encouraging and almost all
the reserved posts for Scheduled Castes and to a large extent for
Scheduled Tribes in the Indian Administrative Services, Indian
Police Services, other Central Services etc. are being filled up by
candidates of the Scheduled Castes and Scheduled Tribes for the
last many years on account of these centres. They are, however,
disappointed to note that so far 17 States and 2 Union Territories
have been provided financial assistance for arranging coaching
facilities to Scheduled Castes/Tribes candidates through pre-exami-
nation centres. The Committee feel that the pre-examination train-
ing cenires can help a great deal in improving the intake of Sche-
duled Castes/Tribes in the Central as well as State Services, They,
therefore, desire that the pre-examination training centres should be
established in all the States and Union Territories. They would
like that arrangements for training of Scheduled Caste/Tribe candi-
dates residing far away from the State capitals also be made with
the local reputed training centres run by the private organisations
so that Scheduled Caste/Tribe candidates residing at remote dis-
tant places can avail of this facility. The Committee also suggest
that the feasibility of opening study centres in the University cam-
puses where both residential and tuition facilities are available
should be examined in consultation with the University authorities,

Reply of Government

The Scheme of Pre-examination Training for Scheduled Castes
and Scheduled Tribes has since been expanded manifold, ag a result
of this vigorous efforts made by this Ministry with State Govts. and
Universities. The number of Centres set up/sanctioned rose to
23 in 1978-79, 25 in 1978-80, 30 in 1080-81 and 47 in 1981-82. More
such centres are being sanctioned in 1982-83 also. It is proposed to
give more coverage to this scheme so as to enable more and more
SC/ST candidates in all parts of the country to take advantage ot
this programme. The number of such centres is likely to go up
further. These centres have by now been set up in almost all the
States and in the UTs of Delhi and Pondicherry. =

Universities have with them necessary infra-structure like class
room/hoste] accommodation, expertise teaching faculty, library/
medical facilities etc. Vice chancellors at all the Universitits were
addressed by this Ministry to participate in this programme, with

the funding provided by this Ministry. As a result, the number of
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participating Universities, in respect of whom sanctions have been
issued rose from 2 as on 31-3-8] to 11 as on 31-3-82 and to 14 as on
26-8-82. Many more Universities are expected to be sanctioned
schernes in the near future,

[Ministry of Home Affairs O.M. No. BC. 14011/20/82-SC &
BCD—I dated the August, 1982)

Recommendation Serial No. 30 (Para No. 148)

The Committee need hardly point out that the Tribal Research
Institutes can play a vital role not only in identifylng wvarious
problems confronting the Scheduled Tribe communities inhabiting
iribal areas of the country but they could also study the impact of
tribal development programmes on the socio-economic life of tribals.
The Committee hope that the Ministry of Home Affairs will initiate
action to see that the Tribal Research Institutes are properly equip-
ped and adequately strengthened to undertake the functions ex-
pected of them, The Committee also suggest that the studies con-
ducted by these Institutes or the conclusions arrived at by them
should be fully taken note of by the planners and the implementing
authorities while formulating and executing programmes for the
tribal development.

Reply of Government

The Ministry agrees with the recommendation of the Committee
The Ministry of Home Affairs reviews the programmes of the
Tribal Research Institutes ordinarily every six-months at a Con-
ference of Directors of Tribal Research Institutes. The recommen-
dation of the Committee has also been brought to the notice of the
State Governments. The Ministry have been taking steps from
time to time to equip and adequately strengthen the Tribal Research
Institutes by providing necessary funds under the Centrally Spon-
sored Programmes as also giving guidelines and directions from
time to time,

[MHA. U. O. No. 16015/9/82-TD(G) Dt. 11th August, 1982]
Recommendation Serial No. 38 (Para No. 204)

The Committee emphasise that the personnel employed in the
implementation and evaluation machinery of Central as well as
State Governments should be well conversant with the needs of the
day and should not be frequently transferred on promotion or
otherwise go that there is continuity in their work.
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Beply of Governmeut

. The Ministry of Home Affairs share the concern of the Com-
mittee about the need for the posting of suitable personnel for the
implementation and evaluation of programmes for the Scheduled
Cagtes and the need also for their continuity. The Report of the
Working Group on the Development of Scheduled Castes during
Sixth Plan (1980-85) which has also made similar recommendations
has been sent to the States and Central Ministries for guidance.
The matter is also being pointed out to the States from time to time.

[Ministry of Home Affairs O.M. No. 16020/2/82-SCBCD-II1
dt. August, 82]

The Ministry of Home Affairs agrees with the observations of
the Committee that the personnel employed in implementation and
evaluation machinery of Central as well as State Governments
shouid be well conversant with.the needs of the day and should not
be. frequently transferred on promotion or otherwise so that there
is continuity in their work.

The posting of dedicated staff to man the posts in the tribal areas
formed part of the recommendations of the Maheshwar Prasad
Working Group (1880) which had gone into the question of admin-
istrative arrangements and personnel policias in tribal mress. Some
of the aspects covered by the aforesaid Group were: —

(i) administrative arrangements in the Centre and the
States for implementation of tribal development pro-
grammes; : ;

(ii) improvement in administrative structure, personnel
policies including creation of sub-cadres ensuring conti-
nuity of tenure at different levels of administration, re-
cruitment of local candidates etc.; and

(iii) placement policies in tribal areas ensuring proper selec-
tion and training of right quality of personnel.

The report of the Maheshwar Prasad Working Group was for-
warded to the State Governments for implementation and this 15
being followed up at a high level so that the State Governments
may implement the recommendations expeditiously. Monetary and
non-monetary incentives are also being given to Government em-
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ployees out-of allocations made to the States under wne Seventh
Finance Commission Award. '

The observations of the Committee are being communicated to
the: State Gevernments.

[MHA. U.O. No. 16015/9]82-TD(G) Dt. 25th August, 1982)
Recommendation Seria} Ne. 40 (Para 206)

The Committee should like the Planning Commission and the
Mimistry of Home Affairs to impress wupon the implementing
authorities that their progress reports should be objective and com-
prehensive indicating clearly the results achieved and are submitted
well in time. The Committee attach a great importance to the
progress reports as they consider them to be the only mechanism
through which the progress made in the implementation of various
welfare schemes can be watched.

Reply of Government

Every effort is being made to ensure that appropriate and ade-
quate mechanisms for monitoring and evaluation are established in
relation to the Special Component Plans for the Scheduled Castes.
The Special Component Plans which contain numerous schemes for
the development of Scheduled Castes are discussed and reviewed
along with the State Plans as part of the Annual Plan exercise.
Further in the context of the 20-Point Programme, the Ministry c!t
Home Affairs have addressed the State Governments to send periodi-
cal reports (monthly and quarterly). Ministry of Home Affairs are
making all attempts to ensure that these reports are received in
time and properly analysed to assess the progress of the schemes
under the Special Component Plan for the development of Sche-
duled Castes. ' '

ist f Home Affairs O.M. No. 16020/2/82-SCBCD-III
(inistry of Ho dt. August, 82]

As the nodal Ministry, the Ministry of I-tga:ne Aﬁmtazﬁ:ﬁ
the programmes from time to time with represen
Stﬂtg GE::.'emments/UniOn Territories and Central Ministries. The);
are algo advised to submit progress reports, conduct perlodi:ll
appraisals and review/monitor the programmes relating t; trl1 8:'
development. The Ministry's reply given to recommendation %o 7
containing information regarding calling for monthly and qua ﬁn:
Pmmmmwepmmmwmmumm
authorities may also kindly be referred to. The observa
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Committee will be communicated to the State Governments for
instructing the implementing authorities.

[MHA. U.0. No. 16015/9/82-TD(G) Dt. 25th August, 1882)

The Planning Commission have taken note of the recommen-
dation. The need for objective and comprehensive reporting of the
development programmes is already being impressed on the imple-
menting agencies. The intlusion of the development programmes
for Scheduled Castes/Scheduled Tribes in the 20-Point Programme
shows the importance attached to this programme by the Govern-
ment. The Committee’s recommendations in this regard would be
commended to the State Governments/Central Ministries.

[Planning Commission O.M. No. PC|BC|15-1(7)|80-Vol.IV,
dated 7-8-82]



CHAPTER I

RECOMMENDATIONS;OBSERVATIONS '‘WHICH THE
COMMITTEE DO NOT DESIRE TO PURSUE IN
VIEW OF THE GOVERNMENT REPLIES

Recommendation Serial No. 3 (Para No. 38)

Article 46 of the Constitution enjoins on the State to promote
with special care the educational and economic interests of the
weaker sections of the people, and in particular, of the Scheduled
Castes and the Scheduled Tribes and to protect them from social
injustice and all forms of exploitation. The Committee feel that
in spite of the above Constitutional obligation, the magnitude of
the problem faced by the Scheduled Castes and Scheduled Tribes
in the country has not been fully realised in view of the fact that
the provisions made in the Fifth Five Year Plan for the socio-
economic development; boff these communities were grossly inade-
quate. While making provision, Government should have con-
sidered that by tackling the problem of the economic development
of Scheduled Castes and Scheduled Tribes, they would be signifi-
cantly solving the problem of removal of poverty and reduction of
under-employment and unemployment in the country. They are
of the view that the provisions in the Plan for the betterment of
socio-economic life of the Scheduled Castes and Scheduled Tribes
should have some relation to their population in the country and
their socio-economic position in the society.

Reply of Government

The special Central assistance for tribal gub-Plan has been of
the following order:—

Fifth Plan Rs. 190 crores
Sixth Plan Rs. 470 crores
37
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2. The flow from State Plan to tribal sub-Plan has also been in-

creasing from year to year. The following tentative outlays would
show the trend:

Flow of funds to tribal sub-Plan in 17 States and 2 Union

Territories
{Rs. in crores)
Year State/UT Flow Percentag
Plan to tribal
[ S — . Nb'mfl e i—
1974-79 - . 16505.88  856.08 5.19
1974-75 - 1843.60 29.38 1.27
1975-76 . 2350.81 72.07 3.07
1976-77 . j126.25  180.73 5.7
C1977-78 . 4193.08  247.46 5.90
1978-79 . 4991.24 332.24 6.66
1979-8o . 5080.96  394.67 7:77
1980-85 . - 42990.60  3549.34 8.37
1980-81 . 6526.25  488.41 7.48
1981-8B2 . 7402. 19 504-04 8.03
1982-83 . . . . . . Bs70.53 675.63 7.88

(Estimated)

3. In arriving at thig flow, the majority of the States have
followed the rationale and percentage of total population covered
in the tribal sub-Plan area to the population of the State. The
Ministry has been advising the State Governments that the flow
from the State Plan to tribal Sub-Plan should have relation to their
population in the State and also that some weightage should be
given to the socio-economic backwardness of tribal groups.

[Ministry of Home Affairs U.O. No. 16015|9|82—TD(G)
dated 11th August, 1982]

The Planning Commission fully recognise the need for provision
of adequate funds for Scheduled Castes Component Plan/Tribal
Sub-Plan and for other backward classes. The provisions made in
the Sixth Five Year Plan have, therefore, been considerably stepped
up as compared to those in the previous Plan. It is possible that
even these may not be considered adequate in view of the enormity
of the problems faced by the weaker sections of our society. Bu®
considering the overall availability of funds, absorption capacity of
the sectors related to their development and the need to provide fer
adequate outlays for infrastructural development—without which




other investments may become infructuous—maximum possibie
outlays have been provided for these sectors in the current Plan
Special Central Assistancg for both Schaduled Castes and Tribal
Sub-Plans amounting to Rs. 1070 crores has been provided in the
Sixth Five Year Plan in addition to the flow of funds from the State
Plans which are estimated to be over Rs. 7000 crores.

[Planning Commission O.M. No. PC|BC|15—1(7)-80 Vol. IV
dated 7th June, 1982].

Comments of the Committee

Although the Committee’s recommendation is wide in scope, the
reply of the Ministry of Home Affairs is merely confined to the
flow of funds for the Tribal Sub-Plan. The Committee desire that
the flow of funds for the betterment of socio-economic life of both
the Schedilled Castes and Scheduled Trfbes should, as nearly as
possible, be in the same proportion as the population of these Com-
munities bears to the total population of the State/Urion Territory.

Recommendation Serial No. 8 (Para No. 56)

The Committee are happy to note that in the Sixth Five Year
Plan focus has been laid on the raising of socio-economic conditions
of the Scheduled Castes and Scheduled Tribes and the schemes
envisaged for execution during the Plan period are expected to take
at least half of their population above the poverty line. However,
looking to the inadequacy of funds allocated for the purpose the
Committee apprehend that it may not be possible to achieve the
objective in view. They feel that investments of a much higher
order are necessary if improvement to the desired level is to be
brought about the socio-economic conditions of the Scheduled
Castes and Scheduled Tribes.

Reply of Government

The Ministry share the Committee's concern for the alloc:u;:;
of adequate funds for the economic development of the Schedu d
Castes. The Special Component Plan for the Scheduled C”I:l: lt:' :
the Special Central Assistance to the Special Componentf nsm
the States are mechanisms intended to draw larger outlays ricn::nmus
general plans of States and Central Ministries 1n their Vv
sectars, inter alia, for the economic development of r;h; Scbvduledt
Castes. It is envisaged that there will be ﬂov;s cntbllnmg e,
sectors of the general Plans which are relevant for
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duled Castes families to cross the poverty line; such sectors and
programmes include the IRDP, cottage and village Industries,
NREP, programmes of Departments/Organisations dealing with
Fisheries, Handloom, Handicrafts, Leather, Small Scale Industries
etc. In addition, there are flows from institutiona] finance which
together with governmental and other funds really represent the
allocationg for the economic development of the Scheduled Castes.
The Special Central Assistance to the Special Component Plans
which was introduced in March 1980 is intended to motivate the
States to put in larger outlays for the Scheduled Castes from
different sectors and programmes. This further helped by the fact
that the Special Central Assistance ig apportioned on effort-based
criteria. The Special Component Plans of the States and the
Union Territories have begun to improve after the introduction of

the Special Central Assistance.
[M.H.A. O.M. No. 16020|2|82-SCBCD III
dated August, 1982]

The recommendation is being brought to the notice of the
Planning Commission and the Ministry of Finance.

[MHA. U.O. No. 16015|982—TD(G)
dated 11th August, 1982]

The Commission are fully conscious of the need to provide the
maximum amount of funds for the development programmes of
weaker sections, including the Scheduled Castes/Scheduled Tribes.
It is with this end in view that very substantial financial outlays
have been provided for Integrated Rural Development Programme,
National Rural Employment Programme, Minimum Needs Pro-
gramme, Special Component Plans for Scheduled Castes and Tribal
Sub-Plans, in the current Plan period. In the current Plan, it is
envisaged that besides the Plan outlays, considerable flow of funds
would come from financial institutions, To that end the Banking
system is being geared to particularly take care of the population
below the poverty line. This is being specifically emphasised in
the programmes meant for Scheduled Castes/Scheduled Tribes.
It is hoped that proper utilisation of funds would help in improving
the life of these segments of our population.

[Planning Commission O.M. No. PC|BC|15—1(7)-80 Vol. IV
dated 7th June, 1982].

Recommendation Serial No. 10 (Para No. 89)

The Committee note that on the Tribal Sub-Plan during the
Fifth Five Year Plan, Rs. 753 crores under State Plan and Rs. 16511
crores under the Special Central Assistance had been spent, but a
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very insignificant amount ie. only 5 per cent had gone to family
oriented schemes so far as tribal Development is concerned. Though
the focus in the Sixth Five Year Plan has shifted to family oriented
schemes, the committee feel that for rapid soclal and economic
development of the tribal people the most important and urgent
task which needs to be attended to is the elimination of exploitation
of tribals in all forms, like land tanure, money-lending, debt-
bondage, excise, forest, labour etc.

Reply of Government

It is conceded that during the Fifth Five Year Plan period
family-oriented schemes received less emphasis than family-orient-
ed schemes. This was necessary as infrastructure development is an
indispensiable support to socio-economic development of families.
However, a shift has been effected in favour of family-benefitting
programmes in the current Plan period. Since the family approach
was introduced recently and funds have already been committed to
other capital intensive and infrastructural development sectors. It
may still not be possible for the States to channelise all the funds
required for family-oriented programmes. But funds are available
to enable a fixed number of tribal families to cross the poverty-line.

In particular, during the Sixth Plan it has specifically been
provided that programmes should be so ortentedjimplemelnted S0 as
to raise atleast 50 per cent of the Scheduled Tribe families abc.we
the poverty line. Elimination of exploitation continues to receive
priority attention. Land transfer regulations, rehabilitation of
bonded labour, treatment meted out to tribal nﬂf::nt lftboutr, e:l:;ze
policy, strengthening of co-operative structure with a view to eumi-
natecymoney-inder gand traders, and organisations of forest lnbt?ur
cooperative societies are measures which are continuously being
reviewed by the State and Central Government. ]

[MHA. U.O. No. 16015|9|82—~TD((.-)_
dated 11th August, 1982]

The Commission are in full agreement with the observation ;:
the Committee that the most important and urgent task f:rri btn e
development, of tribal is the elimination of exploitation of tri%t®
in the sphere of land-tenure, money-lending, debt-bondage, ex

etc. State Governments have included schemes in their Plan pro-

with the States|UTs. The Home
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Commission specifically discuss these isswes with the State re-
presentatives in every Plan discussions. '

[Planning Commission O.M. No. PC|BC|15—1(7)-80 Vol. IV
dated 7th June, 1982]

Comments of the Committee

The Committee would like to be apprised of the measures taken
by Central and State Governmentg for elimination of exploitation of
tribals and the success athieved in this regard so far.

Recommendation Serial No, 23 (Para No, 121)

The Committee consider that the ratio of one set of books for
medical lengineering courses to seven students is quite inadequate.
In view of the fact that Scheduled Castes/Tribe students are unable
to acquire books for medical /engineering courses due to their weak
economic base, it becomes imperative for the Central/State Govern-
ments to ensure that latest books on the subject are provided to
them at State expense and for this purpose the ratio in any case
should not be more than one to three. The Committee would also
like the Ministry of Home Affairs to evaluate the working of this
scheme to find whether it has made any impact on the educational
standards of the Scheduled Caste and Scheduled Tribe students.

Reply of Government

The Ministry of Home Affairs have recently in August, 1882,
made the following modifications in the existing Centrally Sponsor-
ed Book-Bank Scheme for SC/ST students in Medical /Engineering
Colleges:

(1) The cost of one set of books has been increased from
Rs. 2300/- to Rs. 5000/-.

(2) One set of books is now allowed to be utilised by 4
students as against the earlier number of 7 students; and

(3) The life period of one set of book has been fixed at three
years.

Necessary action is being taken to evaluate the working of this
scheme,

Ministry of Home Affairs O.M. No. 16020]2|82—SC BC I
[ of Home Affairs o chlted e 1082)
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Comments of the Committee

The Committee would like to be apprised of the result of evalua-
tion of the working of the Book Bank Scheme.

The Committee also feel that one set of books for 4 students is
not at all sufficient. In their view it would be ideal to have one set
of books for each student but till such time this target is achieved
the ratio should in no case be more than one to three.

Recommendation (Serial No. 34 Para No. 183)

The Committee visualise that Development Corporations can play
a very important role in supplementing the national effort of
raising the economic status of Scheduled Castes and Scheduled
Tribes and in helping to take them above the poverty line. The
Committee are firmly of the opinion that earnest and sincere efforts
should be made to make these corporations function properly and
In consonance with the objectives underlying their establishment.
The Committee note in this connection that the Ministry of Home
Affeirs has made certain suggestions for the improvement ot the
working of the Scheduled Caste Development Corporations. They
hope that these suggestions will be implemented in letter and spirit
so that these Corporations function effectively and become econo-
mically viable units. It is also imperative that the Corporations ure
manned by dedicated personnel for proper implementation of Gov-
ernment policies and programmes,

Reply of Government

The Ministry of Home Affairs recognise that the Scheduled Ca:ht:
Development Corporations can play an importfnt role 1Snm”
economic development of the Scheduled Caste families. The el
have also beenadvfsedboposededicatedandcompetentpemN
to these Corporations. The Prime Minister has also in her letter th‘:
281-PMO/80-dated 12-3-1980 to the Chief Ministers, emphﬂiledu the
importance of a suitable and appropriate personal po cy.ti e
observations of the Committee are being brought to the "D"i‘mﬂ
the State Governments and of the Government of Indla's
on the Board of these Corporations.

0]2|82—SC-BCD I

2809 LS—4.
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Comments of the Committee

.The Committee desire that the Ministry of Home Affairs should
ensure that Scheduled Caste Development Corporations are financiaily
sound. Such Corporations should also be formed in the States where
these have net been set up so far,

Recommendation (Sexial No. 36 Para No. 185) -

The Committee further suggest that the question of entrusting,
financial functions to Scheduled Tribes Development Corporations
should also be considered in all aspects so that efforts made by
LAMPS in this behalf could be further supplemented.

Reply of Government

The Scheduled Tribes Development Corporations, unlike the
Scheduled Castes Corporations are mainly functioning as the apex
bodies of the LAMPS for marketing of surplus agricultural produce
and minor forest produce. For credit purpose, the LAMPS are
generully affiliated to the Cooperative Banks. In areas where line
of credit is choked as Central Cooperative Banks are weak, Tribal
Development Cooperative Corporation could undertake this function
by having direct linkage with NABRD (National Bank for Rural
Development).

[Ministry of Home Affairg U. O. No. 16015/9/82—TD(G)
dated 11th August, 1982].

Comments of the Committee

The Committep desire the Ministry of Home Affairs to write to
the concerned State Governments so that in areas where Central Co-
operative Banks are weak. Tribal Development Corporations have
direct linkage with National Bank for Rura]l Development for the
purpose of credit,

Recommendstion (Serial Ne. 37 Para No. 208)

The Committee need hardly peint out that all the Planning will
have little impact on the amelioration of socio-economic conditions
of Scheduled Castes and Scheduled Tribes if the implementation
of the schemes initiated for their welfare is not monitered and
evaluated timely and properly. The Committee considered that
time has come when what has been done during the previous plans
should be taken stock of so that the impact of outlays provided and
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expenditure incurred so far to better the living conditions of
Scheduled Custes and Scheduled Tribes could be assessed. The
Committee have reasons to believe that most of the financial re-
sources in the various plans have been frittered away and the bene-
fits have not accrued to the families of Sheduled Castes/Tribes due
to very weak implementation and evaluation machinery available
with the Central as well as the State Governments. As s first pre-
requisite, the implementation and evaluation machinery available
with the Planning Commission, Ministry of Home Affairs and State
Governments has to be gearsd up to meet the needs of the situa-
tion. The Committee strongly stress that evaluation should be done
more intensively and objectively and on regular basis to find out
whether benefits of plans have actually percolated to the families
of Scheduled Castes and Scheduled Tribes for whom they were

intended.
Reply of Government

The Ministry of Home Affairs are in full agreement with the
Committee that there is a need for the timely and continuous
monitoring and evaluation of the flow of benefits to the Scheduled
Castes from the developmental programmes. Ministry of Home
Affairs has set up a small Monitoring Wing recently. This aspect
has been impressed upon the State Governments during discussions,
through letters and on tours. The Report of the Wosking Group on
the Development of Scheduled Castes during the Sixth Plan (1980—
85) which contains a specific chapter on this aspect has been com-
municated to the States/U.Ts. in 1980 for their guidance. The Home
Minister on 8-3-1962 and the Home Secretary on 11-5-1982 have also
written to the State Governments in this regard. This is being
repeatedly emphasised to these State Governments.

[Ministry of Home Affairs O.M. No. 16020|2|82
dated August, 1862]

agrees with the recommendation

nistry Home Affairs
o Coe o o the intensive, objective and regular

of the Committee on the need for
evaluation of programmes and schemes for development of sche-
duled tribes. The Ministry is of the opinion that adequate monilt:tr.-
ing and evaluation arrangements are essential to hmlre 8 c-‘-vlﬂl!pm‘d
and authentic picture of achievements in the triba fm_m e
details of beneflts accruing to the people on account of impleme
tation of various development programmes.

was set up by

aluation
A Working Group on Monitoring and Ev o
the Home n;ignimy in 1978 which submitted its report to the
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ernment in 1979. This report was accepted by the Home Ministry
and circulated to all the State Governments and Central Ministries
with the advice that they should organise a monitoring system
Although the necessity for organising such a system has been
emphasised from time to time, the system is still weak and has yet
to emerge clearly and develop both in the States and Central
Ministries. Similarly, =adequate attention to evaluation also has
been lacking, The matter is being pursued.

In January, 1982, a new 20-Point economic programme was
commended to the nation by the Prime Minister. This new pro-
gramme contains important select sectors largely to be implement-
ed by the State Governments. Point seven of the programme seeks
to accelerate development of scheduled tribes. This is sought to be
achieved through effective implementation of the tribal Sub-Plans
One of the main objectives of the tribal development is to enable
50 per cent of the scheduled tribe familles to cross poverty-line in
the Sixth Plan period through family-oriented and areas develop-
ment programmes.

The Ministry in consultation with the Planning Commission has
initiated action for monitoring of tribal development programmes.
For this purpose, the Ministry has asked the State Governments to
submit monthly progress reports indicating the number of scheduled ,
tribe families economically assisted every month through IRD and
non-IRD programmes. The Ministry has also prescribed detailed
guidelines and formats for obtaining quarterly progress reports.
These seek information on financial and physical achievements
sector-wise,

Flow of information from States regarding the achievements
under different heads;sectors of developments has not been forth-
coming according to prescribed formats. As stated earlier, this is
because a well-organised system has not yet come up in the States.
For any monitoring system to be effective, feeding channels have
to come into existence right from the grass-root level at Village
Level Worker through Block, ITDP, District and State levels so
that feed-back from the States at the national level is available.

For overall nodal monitoring of the schemes, a small monitoring
cell has recently been constituted in the Tribal Development Divi-
sion of the Ministry of Home Affairs.
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The Programme Evaluation Organisation of Plenning Commis-
sion has initiated steps to evaluate seven ITDEs on a sample basis

as per details given below:—

Region State District ITDP
A, Central 1. Bihar Ranchi Gumla
2. Orissa Mayurbhanj Kaptipada
3. Madhya Pradesh Bastar Jagdalpur
B. Eastern 1. Andhra Pradesh Visakhapatnam Visakhapatnam
G. Western 1. Gujarat Valsad Vasada
2. Rajasthan Banswara Banswara
3. Maharashtra Thane Thane-I

The Ministry of Home Affairgs proposes to sponsor evaluation
studies of ITDPs to Research Institutes. Recently, the Ministry has
sponsored an evaluation study of ITDP in Andhra Pradesh to Indian
Institute of Economics, Hyderabad.

The Tribal Research Institutes have also been msked in April,
1882 by the Ministry of conduct evaluation studies of ITDPs, atleast
one ITDP a year by each Institute.

[Ministry of Home Affairs U. O. No. 16015/9/82—TD(G)
dated 25th August, 1062]

The Planning Commission are also of the view that the SCs/
STs have not derived benefits to the extent envisaged in the Plans.
This fact has already been noted in the Sixth Plan document and
corrective action in the shape of launching of anti-poverty pro-
grammes such as IRDP and NREP and SLDP, MNP and Special
Component Plan for Scheduled Castes and strengthening of pro-
grammes under TSP have been undertaken. Rigorous monitoring of
these programmes have already been commenced under the new
20-Point Programme. Besides, PEO has been entrusted with the
evaluation of development programmes undertaken In certain
selected ITDPs.

i the
Almost all  States have set-up high-level committees, at
Ministerial and official level to oversee the implementation of u;:
Programmes. It s hoped that the outlays egrmnrked for pl'!:ignnl:;:n“f
under SCP and TSP would be fully utilised for the benef
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these communities. To this end, the State Governmentg have been

advised to strengthen their field-machinery and menitoring arrange-
ments.

[Planning Commission O.M. No. PC/BC/15—1(7) /80—

Vol. IV, dated 7th June, 1982].

Comments of the Committee

The Committee feel that not only in States, but also at the Centre,
there should be a machinery for evaluating the implementation of the
various programmes for devalopmant of Scheduled Castes and Sche-
duled Tribes. . .



CHAPTER IV

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF
WHICH REPLIES OF GOVERNMENT HAVE NOT BEEN
ACCEPTED BY THE COMMITTEE AND WHICH
REQUIRE REITERATION

Recommendation Serial No. 2 (Para 14)

The Committee are unhappy to know that no non-officials were
assoclated with the formulation of the Sixth Five Year Plan, even
though - the Planning machinery clearly envisages such an associa-
tion. The Committee need hardly point out that unlesg the plans
are formulated at grass-root level and non-officlal agencies are
actively associated at all stages of their formulation, the plans can
hardly be expected to reflect the aspirations of the people and yield
the desired results. The Committee, recommend, that the guide-
lines laid for the formulation of plans in this behalf should be
scrupulously followed by the Planning Commission at the Centre
and the Planning Boards in the States. They hope that non-official
organisations connected with the welfare of Scheduled Castes and
Scheduled Tribes will at least be associated with the detailed pro-
grammes to be drawn up at district and State levels, under the
broad framework of the Sixth Plan for the socio-economic uplift-
ment of these communities,

Reply of Government

The recommendation made by the Committee that non-officials
should have been associated with the formulation of the Sixth Plan
has been noted. As submitted during oral evidence, the non-official
agencies could not be assoclated with the formulation of the Plan
because of time constraint.

The recommendation regarding association 6f non-official orga-
nisatfons with the drawing-up of detafled programmes for scheduled
castes/scheduled tribes would be commended to the State Govern-
ment for appropriate action at their end.

[Planning Commission O.M. No. PC/BC/15—1(7) /80—
s Vol. IV, dated 7th June, 1082].

Comments of the Committee

Please see Chapter I, para 14
49
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Recommendation Serial No. 4 (Para No. 39)

The Committee are also of the opinion that there should be only
‘tied’ or ‘earmarked’ provision in the Plan for the Scheduled Castes
and Scheduled Tribes so that the funds provided for these commu-
nities are not diverted to other activities.

Reply of Government

Although provistons of Tribal Development are at present not
‘tied’ or ‘earmarked’, non-divertibility of these provisions is ensured
consequent upon suitable budgetary mechanism. The State Govern-
ments have either created a single demand or a head under each
functional major head in their budget. The Union Ministry of
Finance have already advised the Central Ministries to exhibit tribal
development funds separately under their respectives demands.

[Ministry of Home Affairs U. O. No. 16015,9/82—TD (G)
dated 11th August, 1982].

The Commission fully support the recommendation. The Ministry
of Home Affairs, with the consurrence of the Union Ministry of
Finance, have already written to State Governments to provide for
separate budget-heads for SCP and TSP. Most of the State: Gov-
ernments have made separate accounting arrangements for funds
for Tribal Sub-Plans by creating separate demand or appropriate
budget heads in their Budgets. Instructions for opening up of
separate budget heads for Scheduled Castes Component Plans have
also been issued by the Home Ministry in consultation with the
Unoin Ministry of Finance.

[Planning Commission O.M. No. PC/BC/15—1(7) /80—
Vol. IV, dated 7th June, 1982].

Comments of the Committee
Please see Chapter 1, para 1.8,

Recommendation Serial No. 9 (Para No. 64)

The Committee do not consider the quantification of funds made
by the State Government and the Central Ministries/Department
from the General Sector to the Component Plan for Tribal Welfare
Plan at all sufficient. In fact they note that very little money has
been spent from the General Sector funds for the benefits of Schre-
duled Castes and Scheduled Tribes. They agree with the Ministry
of Home Affairs that considering the precarious socio-economic
conditions of Scheduled Castes/Scheduled Tribes population........
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the total amount of financial availability is not adequate to over-
come their poverty and enable them to cross the poverty line. The
Committee are also unhappy to note that even though Coordination
Committee had made a recommendation as far back as 1978 that
the Ministries at the Centre should quantify funds to the extent of
10 per cent to 15 per cent most of the Ministries have hardly done
anything in the matter. The Committee urge that the Planning
Commission Ministry of Home Affairs should ensure that the in-
tended funds and benefits to the Scheduled Castes and Scheduled
Tribes from the General Sector funds are actually spent for their
welfare. They also suggest that an evaluationable undertaken
periodically to assess the extent of actual flow of funds and benefits
to Scheduled Castes and Scheduled Tribes from the General Sector

funds to rectify to shortcomings and augment the provisions meant
for these communities.

Reply of Government

The Special Component Plans for Scheduled Castes have been
introduced very recently. As with all new programmes and
policies, there are, in the initial stages, inevitable problems of
formulation, preparation, implementation and building in systems
of implementation, monitoring and evaluation. Efforts are being
continuously made to see that the SCPg are improved qualitatively
and quantitatively, that they are properly implemented and that
monitoring and evaluation systems are built up. All State Govern-
ments and UTs with a substantial population of Scheduled Caste
have formulated Special Component Plans. The need for further
improvement by bringing in larger programmes and outlays from
different sectors of the general Plans is continuously being empha-
siged to State Governments, during discussions at various levels,
during tours and through communications. Amongst the Central
Ministries, a beginning has been made in the preparation of the
Special Component Plans by the Ministries of Agriculture, Com-
merce, Education, Rural Development, Health and Family Welfare.

The importance of formulating optimal Special Component
Plans is being emphasised upon all Central Ministries. Under a
recent Notification (No. D.O.C. CD-93/82 dated %r?n;lm:;uari;’ 193:{)
the responsibili every Central Ministry; Department and moni-
toring and evaltga:lfm ofrythe programmes fér the Scheduled Castes
in itg sector has again been made. This was also pointed out to-
them earlier by the Prime Minister in her D.O. letter No. 280-PMO/
80 dated March 12, 1980,
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Ministry of Home Affairs fully endorse the views of the Com-
mittee that it is necessary to umdertake evaluations to assess the
impact of the flows of funds and benefits to the Scheduled Castes.
The Special Component Plang are discussed as part of the Plan
exercise when also an overall review is undertaken; several States
have set up Cells for monitoring and evaluating their implementa-
tion of the Special Component Plans. These efforts will continue
to be intensified.

[Ministry of Home Affairs O.M. No. 16020,2/82—SCBCD
III, dated August, 1982].

The recommendation mainly relates to the quantification of funds
by the Central Ministries for the Tribal Welfare Programmes. This
has been engaging the attention of the Ministry of Home Affairs
and a dialogue has been kept up with the Central Ministries. Home
Sccretary has again addressed on 6th June, 1982 the Secretaries of
Central Ministries concerned in thig respect. A clear picture of the
allocations for 1881-82 and 1982-83 will emerge after the replies to
Home Secretary’s letter are received. [Further efforts are being
made to ensure adequate quantification of funds for the tribal areas
under Central Sector Schemes. The recommendation is being
brought to the notice of the concerned Ministries.

[Ministry of Home Affairg U. O. No. 16015/9/82—TD (G)
dated 11th August, 1962].

So far as the flow of funds from the State Plans are concerned,
as already explained under Recommendation No. 3, a high degree
-of qualification has been achieved. The more importent factor at
this stage is the effective utilisation of outlays and then proper
monitoring which is being impressed upon the State Governments.

2. The Commission are vigorously pursuing the question of iden-
tification of schemes and quantification of outlays for the benefit of
Scheduled Castes|Scheduled Tribes with different Central Minis-
tries/Departments. The Ministries have already started this work
of identification. The scope for identification is limited in a number
-of Ministries’/Departments’ programmes. Those of the Ministries/
Departments which have beneficiary-oriented programmes have
initiated this work.

[Planning Commission O.M. No. PCfBC/15—1(7) /80—
Vol. IV, dated 7th June, 1882].

Comments of the Committee
Please see Chapter I, para 118
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Recommendation Serial No. 13 (Para 92)

The Committee would also draw the attention of Planning Com-
mission/Ministry of Home Affairs to another important aspect for
the proper implementation of the ITDPs ie. a sound personnel
policy for the ITDPs. The Committee agree with the suggestion of
the Ministry of Home Affairs that the single-line administration in
an ITDP is best suited for the purpose. The Committee would like
the Ministry of Home Affairs to immediately formulate the per-
sonnel policy for the ITDP, and command the same to concerned
State Governments for adoption. It goes without saying that ade-
quate delegation of financial and administrative powers to the
Project Officers is sine qua non for the effective implementation of
the scheme under the ITDP.

Reply of Government

The Ministry of Home Affairs constituted a Working Group on
Administrative Arrangements and Personnel Policies in Tribal
Areas in 1978 and worked out details of guidelines that required to
be issued to the States covering, inter-alia, the following aspects:

(1) Administrative arrangements in the Centre and the
States for implementation of tribal development pro-
grammes,

(2) Improvement in the administrative structure, personnel
policies including creation of a sub-cadres, ensuring conti-
nuity of tenure at different levels of administration re-
cruitment of local candidates, etc.

(3) Placement policies in tribal areas ensuring proper
selection and training of right quality of personnel; and

(4) Formalising the system of standing Committees at project,
States and Central level to review the implementation
of personnel policies in the sub-plan areas.
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So far, information regarding implementationjcomments on a
substantial number of recommendations have been rceived from the
States of Gujarat, Himachal Pradesh, Kerala, Tamil Nadu, and
Tripura, Part information is available in respect of"Andhra Pra-
desh, Orissa, UP and West Bengal. The Government of Maharashtra
had appointed a Committee to go into the whole question of Ad-
ministrative set up in tribal areas and the report of the Committee
is under consideration of the State Government.

[Ministry of Home Affairs O.M. No. 16020,2/82—SCBCD
III, dated August, 1982].

Comments of the Committee
Please gee Chapter 1 para 1.16.
Recommendation Serial No. 15 (Para No, 94)

The Committee would like the Ministry of Home Affairs to
impress upon the concerned States that Governors’ annual reports
on the scheduled areas should be broad-based and submitted well
in time. It is needless to say that these reports when received from
the Governors should be critically examined by the Ministry of
Home Affairs so that corrective measures could be taken wherever
necessary. The Committee would also like the Ministry of Home
Affairs to expedite decision on the question of bringing the subject
of Tribal Development in the Concurrent List of the Seventh
Schedule to the Constitution.

Reply of Government

The Ministry is addressing the State Governments in regard to
the nature and content of the Governor’s Annual Reports. The
States have also been advised to submit the reports in time. The
Ministry, itself, would critically examine these reports.

2. In consultation with the Ministry of Law, Justice and Company
Affairs it hag been decided that having regard to the various pro-
visions in the Constitution it is not essentia]l to bring the subject of
tribal development in the Concurrent List of the Seventh Schedule
of the Constitution because it might not in itself improve imple-
mentation of programmes for tribal development,

[Ministry of Home Affairg U. O. No. 16015/9/82—TD(G)
dated 11th August, 1982].

Comments of the Committee

Please see Chapter 1 para 1.19.
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Recommendation Serial No. 19 (Para No. 109)

The Committee also urge that the scheme of Post Matric scholar-
ships should be reviewed by the Ministry of Home Affairs/Planning
Commission in its entirety, more particularly with a view to (i)
linking the quantum of scholarships with the rising cost of living;
and (ii) to ensure the payment of scholarship amount to students
at the beginning of the academic session, preferably through the
nationalised banks.

Reply of Government

In addition to the reply forwarded by the Planning Commission
it may be stated that the State Governments have already been
addressed; at the very beginning of this financial year, by the
Government of India. It has been stressed that the working of
the Post Matric Scholarships Scheme should be so streamlined as to
converge on timely payment of the scholarships to the Scheduled
‘Castes|Scheduled Tribes students every month, i.e., by the very
beginning of the month to which it relates so that there is no strain
for them distracting them from their studies.

Attention of the State Governments|UTs have also been drawn
towards steps taken by the Government of Karnataka with the
help of computerisation to streamline the functioning of the scheme.
This will enable the States to cut short avoidable delays in pro-
cedura] handling, shuttling back and forth of application forms,
submission of new application forms for renewal etc. The steps
taken by the Karnataka Government have been commended to all
States|Union Territories. Advance release of Central Assistance
thig year, though this is a re-imbursement schemae, is also expected
to help the States/Union Territories in this regard.

[Ministry of Home Affairs O.M. No. 16020|2|82-
SCBCD III, dated August, 19682].

The rates of Post-matric scholarships were last revised in July,
1981. The primary reason for their upward revision ‘was the rise
in the cost of living since these rates were last fixed in 1972. Since
the rates were revised only last year, there is at present no need
to link them with the cost of living. As regards the suggestion that
payment should be made at the beginning of the academic session,
it may be mentioned that this is already being done in certain States,
and others are being requested to follow the same procedure.

mmission O.M. No. PCfBC/15—1(7) /80—
(Flanning €0 Vol. IV, dated 7th June, 1962).

Comments of the Committee
Pleagse see Chapter 1 para 1.23.
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Recommendation Serial No. 21 (Para No. 116)

The Committee feel that the major constraint in the way of edu-
cationa]l development of Scheduled Castes and Scheduled Tribes is
the unwillingness on the part of parents to sending their children
to school. This unwillingness of the parents is due to economic
reasons. When the tota] earnings of the family are not enough to
meet the bare necessities of life, the parents in such a situation will
prefer to press their children into service to augment their income
than to send them to school. The Committee are of the view that
to induce the Scheduled Castes and Scheduled Tribes parents to
send their children to schools and to compengate them for the loss
of income on'this account, a suitable scheme for providing incentives
to the parents should be devised and also rates of pre-matric
scholarships should be increased, from time to time in the light of
rise in the cost of living. The Committee also stress that the in-
centive programmes like free text books, free uniforms, mid-day
menls boarding and lodging facilities etc. should be strengthened
adequately.

Beply of Government

The Sixth Five Year Plan, 1880—85 has clearly listed out the
main objectives of the educational development in qualified terms
to ensure elementary education to all children up to the age of 14
years within the next ten years; particular attention being paid to
school drop-outs and to those groups which are in danger of getting
left behind because of their special circumstances through appro-
priate programmes. The Sixth Plan document also states that:
“in both formal and ‘informal systems; the emphasis would be on
the retention of students and  effective delivery of services to
children. It is also essential to ensure appropriate incentives like
free mid-day meals, supply of uniforms and learning muterials and
compensation to the families of Scheduled Castes girls towards the
opportunity cost involved. Efforts should be made by the State
Governments to introduce measures With a view to eliminate
wastage and reduce drop-out in elementary education.” Thig parti-
cularly points to the Scheduled Castes and Scheduled Tribes, The
Report of the Working Group on the development of Scheduled
Castes (1980—85) has inter-alia recommended; “To compensate for
the loss of income on account of sending their children to schools
who are compelled by the socio-economic system to work and earn
for their families subsistence income, provision of opportunity cost
to the families of the Scheduled Castes should be made specially in
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respect of giris/childrem of families in occupational categories like
agricultural isbourers, leather workers and other artisans, fisher-
men, civic samitation workers (sweepers and scavengers), marginal
farmers including share croppers and other labourers in the un-
organised sector gince without this basic remedy to the desperate
situation any plan or programme to fulfil the nationally accepted
policy regarding the educational development of the Scheduled
Castes can never succeed in the foreseeable future.” Some of the
State Goverments like Haryana, Himachal Pradesh and Orissa
have already introduced such a scheme. In order to provide the
effort a countrywide coverage, this Ministry with the advice of the
then Member, Planning Commission and after consulting the guide.
lines prescribed by the World Food Programme and in consultation
with the Ministry of Agriculture, has prepared a detailed project
on “Scheme for Food, Learning for Scheduled Caste Girls in Primary
Classes"” in selected Districts where Scheduled Caste female literacy
rate is very low.  As desired by the Ministry of Agriculture, the
project proposal has been sent to the Ministry of Education and
Culture (Department of Education).

The Scheme is mainly intended to attract Scheduled Caste girl
students to primary classes and retain them and reduce drop out
rates. It has been proposed under the scheme to supply to the
families of such girl-students, at the rate of 500 grams of foodgrains,
10 grams of edible oiljbutter oil and 10 grams of milk-powder to
per Scheduled Caste girl-student, The supply of foodgrains and
other items under the scheme would be for a period of 10 months in
a year. The project is under the examination of the Ministry of

Education.

Regarding revision of rates of pre-matric gcholarships programmes
like free textbooks, free uniform, mid-day meals, boarding and
lodging facilities etc,, the recommendation has been brought to the
notice of the Ministry of Education and Culture (Department of
Education) to take appropriate action.

[Ministry of Home Affirs O. M. No. 16020/2;82—SCBCD
III, dated August, 1062]
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As explained by the officials of the Home Ministry during oral
evidence, some State Governments are already operating schemes
under which parents of Scheduled Caste children going to school
are compensated. Some of the States like Himachal Pradesh,
Haryana and Gujarat are implementing this programme., The rate
and the pattern of assistance, however, differ from State to State.

The suggestion of the Committee that the rates of pre-matric
scholarships should be increased from time to time and that incentive
programmes like free text books, free uniforms, mid-day meals, etc.,

should be strengthened adequately, would be conveyed to the State
Governments for appropriate action.

[Planning Commission O.M. No. PC/BC/15-1(7) /80-Vol.IV,
dated 7-6-82]

Comments of the Committee
Please see Chapter 1* para 1.26.
Recommendation Serial No. 31 (Para No. 149)

In view of great dearth of trained personnel to man the Integrated
Tribal Development Projects, the Committee suggest that Assistance
of the Tribal Research Institutes should be taken in the matter. The
Institutes may also be asked to arrange refresher courses for the
present incumbents working in the Projects.

Reply of Government

The State Governments and the Tribal Research Institutes have
been advised to conduct training and refresher courses on a regular
basis. These matters are reviewed in the Conference of Directors of
Tribal Research Institutes referred to in reply to Recommendation
No. 30. This particular recommendation is again being brought to

the notice of the State Governments and the Tribal Research
Institutes.

[MHA U.O. No. 16015/982-TD(G) Dt. 11th August, 1882]

Comments of the Committee
Please see Chapter 1 para 1.29,

Recommendation Serial No. 32 (Parn No. 155)

The Committee are extremely perturbed over the spate of
atrocities committed on the Scheduled Castes and Scheduled Tribes,
which have in the recent months grown in the alarming proportion.
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Such a situation, the Committee feel is indication of the fact that
neither the Ministry of Home Affairs nor the State Governments
have adequate machinery for the effective implementation of the
Protection of Civil *Rights Act. The Committee have already
presented in 1879 a comprehensive report (31st Report, 6th Lok
Sabha) to Parliament on Atrocities on Scheduled Castes and Sche-
duled Tribes, The Committee feel if their recommendations con-
tained in that Report are fully implemented, solution to this Menac-
ing problem can be found to a great extent. The Committee would
also suggest streamlining of the functioning of the scheme of ‘imple-
mentation of Civil Rights Act’ s0 as to make it more result oriented.

Reply of Government

The Government equally share the anxiety expressed by the
Committee. The figures of crimes committed against Scheduled
Castes in 1981 were 14185 as compared to 13746 in 1980 and 13861 in
1979. It would thus be seen that there has been only a marginal
increase in the number of crimes against Scheduled Castes in 1880
compared to those of 1979 and 1880.

2. In so far as the action on the recommendations made by the
Parliamentary Committee on the Welfare of Scheduled Castes and
Scheduled Tribes in their 31st Report (6th Lok Sabha), is concerned,
it may be pointed out that action taken report has already been sub-
mitted to the Lok Sabha Secretariat. On the basis of that action
taken report, the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes presented the Eighth Report and the same is being
processed. Further the Government of India is deeply concerned
about crimes against these weaker sections of the society, who are in
a weak and vulnerable position, and maintains a close and continuous
touch with the State Governments with a view to checking crimes
against these sections of the people. Not only comprehensive guide-
lines on the precautionary, preventive, punitive, rehabilitative and
personnel policy measures have been communicated to the State
Governments in the Union Home Minister's letter dated 10th March
1980, but also the effective implementation of the guidelines is
closely followed and reviewed.

3. The Untouchability (Offences) Act, 1955 was replaced by the-
Protection of Civil Rights Act, 1955, praviding more stringent pro-
visions and it came into force from 19th November, 1976. Protection
of Civil Rights Act cases registered since then do not indicate any
sharp increase in the country and number of cases ending in
conviction has increased significantly.

2869 LS—5
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Sectian 15A of the Act requires to State Governments to ensure
that the rights acruing from the abolition of ‘Untouchability” may
be availed of the concerned persons. The Government of India is
fully committed to the task of eradication of untouchability and is
in constant touch with the States. It has been suggesting measures.

providing funds on matching basis on schemes directly linked with
eradication of untouchability.

So far ‘the scheme of legal aid 1o the Scheduled Caste victims
of PCR Act cases has been enforced by 15 States. To look into
Protection of Civil Rights cases, Special ‘Celllsquads have been
created by 10 States and Special Officers have been appointed by
6 other States for initiating and exercising. supervision over prosecu-
tion. To date 16 States have set up commitices at different levels, to
make periodioal review of the problems cormected with untouch~
ability, the cases related to it smd suggest various measures for
effective . implementation of the Protection of Civil Rights Aet.
Further, 5 Mobile Special Courts in Andhra Pradesh, 3 Special
Courts in Rajasthan, 4 Special Courts in Tamilnadu have been set
up. Decisions have also been taken to set up 4 special courts each
by Bihar and Madhya Pradesh Governments as per the information
furnished by these States. Other States with sizable SC population,
‘where the problem is acute, are considering constitution of such
special courts. Wide publicity against the evil practice of untouch-
ability have been arranged by various wings of Ministry of Infor-
mation and Broadcasting, States and through slogans on inland
letter-covers. A brochure has also been brought out in various
langauges. These efforts are continuing and being further intensified.

The Central Government has been coordinating the efforts made
by the State Governments and a Special Cell has been created in
this Ministry since May, 1979.

In persuance to Section 15A (4) of the Protection of Civil Rights

- Act, the Central Government is placing every year on the Table of

- the both the Houses of Parliament, a report on the measures teken
by itself and the State Governments

[No. BC-17020/18/82-POR CELL]

It is observed that the committee have felt that there is mno
adequate machinery for the weffective implementation of protectien
of Civil Rights (PCR) Act. The Committee have suggested streamilin-
ing of the functioning of the scheme ef implementation eof Civil
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Rights Act so as to make it more result-oriented, The PCR Desk,
the Cell in the SCBCD Division are concerned with the implemen-
tation of the PCR ACT and their comments may be obtained,

[Ministry of Home Affairs, U.O. No. 16015|9|82-TD(G)
Dated 11th August, 1982]

Comments of the Committee
Please see Chapter I para 1.32.
Recommendation Serial No. 33 (Para No. 165)

The Committee feel that in a vast country like India where Sche-
duled Castes and Scheduled Tribes have been living in acute stresses
and strains for centuries together, Voluntary Organisations have a
very significant and important role to play in their economic and
social upliftment. They, therefore, desire that more Voluntary Orga-
nisations with mew idealism and vigour, should be encouraged to come
into the field. The Voluntary Organisations should however, be kept
under greater surveillance to ensure that the funds allotted to them
are ufilised for the purpose for which they are meant. The Com-
mittee also suggest that the criterion of “All India Character” of the
Voluntary Organisations applicable specially in the case of Scheduled
Tribes should be suitably relaxed so as to enable local organisa-
tions involved in the welfare of Scheduled Tribes to take advantage
of the grants-in-aid being given by the Central Government.

Reply of Government

The Government of India is in full agreement with the observation
of the Committee that in a vast country like India where Scheduled
Castes and Scheduled Tribes have been living in acute stress and
strains for centuries together, voluntary organisations have significant
and important role to play. in their economic ard social upliftment.

The total provision for aid to voluntary organisations for welfare
of Scheduled Castes and Scheduled Tribes is Rs. 3.00 crores for the
Sixth Five Year 'Plan period 1980—85. The Ministry of Home
Affairs have been allotting funds for continuing programmes as also
trying to help new voluntary organisations to the extent funds have
permitted. But the ceiling on funds is a limiting factor and, in fact,
some new proposals concerning work of voluntary organisation in the
North-East could not be approved for sanction on account of financial
limitations. The Government have moved the Planning Commission
for augmentation of funds, but it seems unlikely that the ceiling will
be raised. -~

2. The Commission for Scheduwled Castes and Scheduied TFribes
in their report for the year 1978-79 had recommended that the Mimis-
try of Home Affairs should ensure that the grants released by them
were utilised to benefit the Scheduled Castes and Scheduled Tribcs,
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nomadic, semi-nomadic and denotified tribes. As a follow-up action
of the recommendation, it was decided in consultation with the Com-
mission for SC and ST that the Directors|Dy. Directors under the
Commission should inspect atleast once a year the working of the
grantee organisations and submit their inspection reports to the Com-
mission and to the Ministry of Home Affairs for appropriate action.
It was also decided that in case the Ministry desired to.have these
institutions inspected by their own officers such as the Under Secretary
(Tribal Development) that might be arranged by the Ministry sepa-
rately and independently. Consequently, the Directors/Dy. Directors
for Scheduled Castes and Scheduled Tribes and the Under Secretary
(Tribal Development) in the Ministry of Home Affairs have been
inspecting the working of organisations and submitting their reports
to the Government for appropriate action.

3. The total provision of Rs. 3.00 crores for the welfare of SCs
and STs is inadequate and unless it is enhanced by the Planning Com-
mission it will neither be possible nor desirable to change the criteria
of “All India Character” of the voluntary organisations for the purpose
of grant-in-aid for the welfare of Scheduled Tribes. Also, it might
not be possible for the Government to cater to the needs of a much
larger number of voluntary organisations than at prcsent as the
Government will not be in a position to keep in touch with their
work. The type of “surviellance” which the Committee has called for
will certainly not be possible. In any ' event, the local voluntary
organisations should be looked after by the State Government who,
on account of their proximity to the field of activities of such organi-
sations will be in a better position to guide, inspect and direct such
organisations. . S Y

[Ministry of Home Affairs U.O. No. 16015|9|82-TD(G)
, dt, 11th August, 1982]
Comments of the Committee

Please see Chapter 1 para 1.35.
Recommendation Serial No. 35 (Para No. 184)

The Committee consider the criterion of income limits put for the
grant of loans and subsidies to Scheduled Castes and Scheduled Tribes
by Corporations too rigid. They suggest that this criterion should
be made more flexible so that no Scheduled Caste or Scheduled

Tribe, who is in need of finances, is debarred from securing money
from these Corporations. :

Reply of Government

In order to ensure that the assistance through the Corporation
reaches the right kind of beneficiaries, the following approach has
been adopted. An income limit of Rs. 3,500 and Rs. 4,300 per family
for rural and urban areas respectively has been prescribed as eligi-
bility criterion for assistance: this is computed by roundine off the
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poverty line figures defined by the Planning Commission at 1976-77
prices and suitable modifications will be made from time to time,
taking into account fluctuations in the price index. However, no
income certificate will be insisted upon for beneficiaries belonging to
the families from the agricultural labourers, marginal farmers, small
farmers, share cropers, tenents and non-agricultural labourers employed
in sectors other than those regularly employed in large and
medium scale industry. Such persons will automatically be pre-
sumed to come within the eligible categories; no income certificate
will be required in such cases. They account for the bulk of the
Scheduled Castes and thus for them the income limit mentioned poses
no problem. In the case of the educated unemployed (matriculates
and above) who do not belong to families of the above categories the
income limit of P.M.S., which is much higher will apply. The main
object of this scheme is to assist the weakest among Scheduled Castes
who also are the vast majority amongst the Scheduled Castes, and as
such these eligibility criteria have been prescribed. Assistance for
schemes in respect of other categories of applicants can be secured
through the Special Component Plans of the concerned functional
organisation e.g. State Small Scale Industries Corporations, State
Handloom and Handicrafts Corporations, State Financial Corpora-
tions etc,

[Ministry of Home Affairs O.M. No. 16020|2/82 dt. August, 82]

This relates to the criterion of income limits prescribed for the
grant of loans and subsidies to Scheduled Castes and Scheduled Tribes
bﬁ/ the Corporations. The suggestion made by the Committee is that
this may be made flexible so that the needy applicants are not debar-
red. This recommendation is being forwarded to the State Govern-
ments for consideration and action.

[MHA U.O. No. 16015/9/82-TD(G) dt. 11th August, 1982)

The programme was conceived to assist the weakest among the
Scheduled Castes who for lack of assets or otherwise were not in a
position to obtain institutional finance. Thus income limit was deli-
berately kept low so that more of the rural poor benefit from it. In
case the income limit is revised upward, from the existing level, there
is a danger that the limited resources may get diverted towards the
relatively better off among the Scheduled Castes and Corporations
would be tempted to invest funds in Projects involving higher utilisa-
tion of funds but benefitting only a selected few. The objective of
meeting the credit needs of the poorest among the SC/STs will be
served better if the income criteria is retained.

[Planning Commission O.M. No. PC/BC/15-1(7)/80-Vol. v
dated 7-6-1982)
Comments of the Committee

Please see Chapter 1 para 1.38.
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Recommendation Serial No. 39 (Para No. 205)

The Committee suggest that the field office of the Commission- for
Scheduled Castes and Scheduled Tribes in various States should be
dctively involved in the evaluation of the Schemes and for this pur-
pose they should keep a close liaison with the State Governments.

They may be vested with more powers, if need be, so that they are
liable to discharge their functions properly.
Reply of Goverament

The suggestion: of the Committee that the field offices of the Com-
mission for Scheduled Castes and Scheduled Tribes should be actively
mvolved in the evaluation of the scheme is linked with the question
of giving statutory powers to the Commissian, which is under active
considcration of the Government.

[Ministry of Home Affairs O.M. No. BC. 14011/20/82-
SC & BCD-I dated the August, 1982}

Comments of the Committee
Please see Chapter I para 1.41,



CHAPTER ¥

RECOMMENDATIONS/OBSERVATIONS REGARDING WHICH
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN
RECEIVED

Recommendation Serial No. 22 (Para Neo. 117)

The Committee hope that the NCERT will be able to evaluate
the working of pre-matric scholarship scheme as early as possible and
saggest corrective measures for strengthening the scheme with a view
to accelerate the educational development of Scheduled Castes and
Scheduled Tribes and also to check large number of drop-out of
children at the primary and middle school level.

Reply of Government

Regarding item No. 117, (S. No. 22): The recommendation has
been brought to the notice of the Ministry of Education and Culture
(Deptt. of Education) for necessary action.

It may, however, be added that this Ministry has also provided
funds to the National Institute of Educational Planning and Ad¢minis-
tration, New Delhi, towards setting up of study unit on the educa-
tional development of Scheduled Castes by the NIEPA, New Delhi.
The study unit can infer-alia also take up evaluative studies  on the
working of pre-matric scholarship scheme.

[Ministry of Home Affairc O.M. No. 160202 82-SC & BCD-

III dated August, 82]

The Ministry of Education and Culture has been addressed to

entrust NCERT the study of evaluation of working of pre-matric

scholarship scheme as suggested by the Committee.  ‘This is being
followed up.

IMHA U.O. No. 16015,9/82-TD(G) dt. 11th August, 1982]
Comments of the Committee

The Committee may .be apprised of the final decision whether
evituation of the working of pre-matric scholarships scheme has been
entrusted to NCERT by Ministry of Education. The Committee would
also like to kmow the details of steps taken for checking large number
of drop-out -of children particularly those belonging to Scheduled
Castes and Scheduled Tribes. at the primary and middle school level.

65
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Recommendation Serial No. 27 (Para No. 134)

The Committee further suggest that a survey under the aegis of
the Ministry of education may be conducted to find out the impact
of this scheme on the lives of those girls who had taken advantage
of the scheme vis-a-vis those girls students who had not taken advant-
age of it.

Reply of Government

The recommendation has been brought to the notice of the Minis-
try of Education and Culture (Department of Culture).

[Ministry of Home Affairs O.M. No. BC. 14011/20/82-
. SC & BCD-I dated the August, 1982]

The Ministry of Education have been requested to conduct the
survey in the matter. This is being followed up. .

[MHA U.O. No. 16015/9/82-TD(G) dt. 11th August, 1982]

Comments of the Committee

The Committee would like to be apprised if any survey is being
conducted by the Ministry of Education. <.

Recommendation Serial No. 29 (Para No. 142)

The Committee also note the work done by various coaching cum-
guidance centres during the years 1978-81. They are not quite satis-
fied with their achievements. During their discussions with, and visits
to, various Governments organisations, the Committee have been
informed that a large number of vacancies reserved for Scheduled
Castes and Scheduled Tribes have remained unfilled and had to be
deserved due to the non-availability of candidates from these com-
munities. The Committee feel that lack of proper guidance and train-
ing to eligible SC and ST candidates is the main reason for their -
shortfall in services. The Committee consider that this shortcoming
can be overcome by expanding the scope of activities of the coaching-
cum-guidance ‘centres attached to various employment exchanges.
Also more such centre should be provided with the employment
exchanges which have sufficient employment potential for jobs in
public sector undertakings, nationalised banks, etc. The Committee
are also of the view that the Ministry of Home Affairs should in con-
sultation with the Ministry of Labour constitute a Study Team to go
into the working of coaching-cum-guidance centres with a view to see
that they are performing the functions of providing facilities for career
planning, confidence, building, rendering vocational guidance, etc. to
the cligible Scheduled Castes and Scheduled Tribes candidates.
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Reply of Government

The scheme of coaching-cum-guidance centres has been transfer-
red to the Ministry of Labour since 1981-82 onwards. The recom-
mendation has, however, been brought to their notice for taking appro-
priate action.

[Ministry of Home Affairs O.M. No. BC. 114011|20|82-
SCDC & D-I dated August, 1982)

Comments of the Committee

The Committee express their displeasure at the casual manner in
which reply has been given by the Mmistry of Home Affairs. The
Committee desire that they should be apprised of the action taken
by the Ministry of Labour on their recommendation.

' Recommendation Serial No. 41 (Para No. 207)

The Committee hope that the question of having a separate depart-
ment in the Ministry of Home Affairs for looking after the entire work
relating to the development of Scheduled Castes and Scheduled Tribes
in all the field—social, economic, educational, cultural, technological,
etc. will be considered expeditiously as agreed to by the representa-
tives of the Ministry of Home Affairs during evidence.

Reply of Government

The matter is receiving consideration in the Ministry.
[MHA U.O. No. 16015/9/82-TD(G) dt. 11th August, 1982]

Comments of the Committee
.The Committee may be apprised of the final decision in the matter.

Ew DELHI; A,C, Das,
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APPENDIX

Analyiis of the Action Taken by Government on the recommendations contained in the
Twenty-first Report (Seventh Lok Sabha) of the Committee. '

IR (Vide Para 4 of Introduction)

I. Total number of Recommendations . . . . . . 41

:I¥.. Recommendations which have been accepted by Government (Vide Recom-
mendations 81. Nos, 1, 5,6, 7, 11, 12, 14, 16, 17, 18, 20, 24, 25, 26, 28,

- 30, 38 sad ‘D}S
Number . . . . . . . . . . . 18

Peicentage to total . . . . . . . . 43:9%

III. Recommendations which the Gommittee do not desire to pursue in view
of Government's roplics (Vide Recommendations 81, Nos. 3, 8, 10, 23, 34,

36 aund 37)1
Number . . . . . . . 7
* Percentage to total . . . . . . . . 1%

IV. Recommendations in respect of which replies of Government have not been
accepted and which require retiteration (Vide Recommendations 8i.Nos.
2 4 9, 13, 15, 19, 1, 31, 33, 33, 35 and 39)1
Number . . . . . . . . . . . 12

Percentage to total . . . . .. . . . 29.2%

V. Recommendations in respect  of which final replies of Government have not
been reccived (Vide Recommendations 8I. Nos. 23, 27, 20 and 41);

- Nuﬂlhr . . . . . . . . . . . 4

Percentage to total . . . . . . . . .
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